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MEDICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 1st October, 2025

No. HFW-B-A04/3/2023-HEALTH-141853.—In continuation to this Department
Notification of even number dated 09-11-2023 and in exercise of the powers conferred under
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section 3(c) of the Himachal Pradesh Medical Council Act, 2003 the Governor, Himachal Pradesh
is pleased to nominate the following as elected members of Himachal Pradesh Medical Council in
the public interest:—

SI. No.| Name and Designation Address

1. Dr. Shainee Singh Singh Cottage, Ward No. 7, Upper Lahasa, Rampur Bushair,
District Shimla, H.P.

2. Dr. Vishal Bodh Bodh Building, House No. 58, Ward No. 3 Akhara Bazar,
Kullu, H.P.

3. Dr. Ramesh Azad Village Gulo, P.O. Jais, Tehsil Theog, District Shimla, H.P.

4, Dr. Rajesh Sharma Sweet Home Vikas Nagar, Shimla, H.P.

5. Dr. Vineeta Sharma Sweet Home Vikas Nagar, Shimla, H.P.

6. Dr. Ashish Chauhan Village Khaigar, P.O. Ghasni, Tehsil Tikkar, District Shimla,
H.P.

7. Dr. Dimple Kumar Sri Sadan, Dhingoo Temple Road Opposite Military Gate|
Sanjauli, Shimla, H.P.

8. Dr. Amitabh Jain 168/1 Kalindi Enclave, Canal Road, Shamsherpur, Paonta]
Sahib, District Sirmaur, H.P.

0. Dr. Hanish Rana Flat No. 201, Claridges residency Himalayas, Block A Upper

Bharari, Shimla, H.P.

By order,

Sd/-
Secretary (Health).

MEDICAL EDUCATION & RESEARCH DEPARTMENT

NOTIFICATION

Shimla-2, the 9th November, 2023

No. HFW-B-A04/3/2023-HEALTH-141853.—In exercise of the powers conferred under
Section 3 of the Himachal Pradesh State Medical Council Act, 2003, the Governor, Himachal
Pradesh is pleased to constitute the State Medical Council Himachal Pradesh as under:—

SI. Name & Designation Appointment as Under Section
No.
1. | Dr. Brij Sharma, Professor and Head Member 3(a)

Department  of  Gastroenterology
IGMC, Shimla.

2. | Dr. Ravinder Mokta, Hamara Ashiana Member 3(a)
Friends Colony Panthaghati near
Tenzin Hospital, Shimla-171 009.
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3. | Dr. Bhupinder Singh Rana s/o Member 3(a)
Sh. Gurdas Singh Rana, Rana Hospital,
Ward No. 1, Kot, P.O & Tehsil
Nadaun, Distt. Hamirpur.

4. | Dr. Puja Negi, Village Nohra, P.O. Member 3(a)
Kalbog, Tehsil Kotkhai, Distt. Shimla.
5. | Dr. Sangeet Dhillon, Professor & Member 3(b)

Head, Department of Forensic
Medicine, Dr. YSPGMC, Nahan, H.P.

6. | Dr. Pankaj Kumar, Professor and Member 3(b)
Head, Department of  General
Medicine, Pt. JLNGMC, Chamba, H.P.

7. | Dr. Rajesh Kumar, Professor and Head Member 3(b)
Department of General Medicine,
SLBSGMC, Mandi, H.P.

8. | Dr. Surinder Singh Dogra, Professor Member 3(b)
and Head, Dr. RKGMC Hamirpur,
H.P.

9. | Dr. Mukul Kumar, Professor and Member 3(b)

Head, Department of Cardiology,
Dr. RPGMC Tanda, Kangra, H.P.

10. | Dr.  Vikas  Fotedar, Professor, Member 3(b)
Department of Radiotherapy, IGMC,
Shimla.
11. | The Director Medical Education Ex-officio Member 3(d)
12. | Principal, IGMC Ex-officio Member 3(e)
13. | Principal, RPGMC, Tanda Ex-officio Member 3(e)
14. | Principal, RKGMC, Hamirpur Ex-officio Member 3(e)
15. | Principal,YSPGMC, Nahan Ex-officio Member 3(e)
16. | Principal, Pt. JLNGMC, Chamba Ex-officio Member 3(e)
17. | Principal, SLBSGMC, Nerchowk Ex-officio Member 3(e)
18. | Director of Health Services Ex-officio Member 3()
By order,
Sd/-
Secretary (Health).

MEDICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 14th October, 2025

No. HFW-B-B02/34/2025-HEALTH-284327.—The Governor of Himachal Pradesh is
pleased to order that Dr. Ashwani Kumar Sharma, 1.A.S., Special Secretary (Health) to the Govt. of
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Himachal Pradesh shall also hold the additional charge to the post of Vice-Chancellor, Atal
Medical & Research University, Nerchowk Mandi with immediate effect till further orders in
addition to his own duties and in the public interest.

Sd/-
(M. SUDHA DEVI, 1AS),
Secretary (Health).

ENVIRONMENT, SCI. TECH. & CLIMATE CHANGE DEPARTMENT
NOTIFICATION

Dated, the 15th October, 2025

No. STE-A(3)3/2022.—In exercise of the powers conferred under Section 53(2) of the
Water (Prevention and Control of Pollution) Act, 1974 and Section 29(1) of the Air (Prevention and
Control of Pollution) Act, 1981, the Governor, Himachal Pradesh is pleased to appoint
Dr. Praveen Sharma, Scientific Officer-cum-In-charge, HPSPCB, Regional Lab Shimla as the
Government Analyst in the State Lab notified vide Notification No. STE-A(3)3/2022-Loose dated
9th January, 2025 for the purposes of analysis of samples of Water, Sewage or Trade Effluent or
other substances taken under Section 21 of the Water Act, 1974 and also for the analysis of Air or
Effluent samples taken under Section 26 of the Air Act, 1981. The report shall be issued as
specified in Form-XI of the Water (Prevention & Control of Pollution) Rules, 1977 and Form-V of
the Air (Prevention & Control of Pollution) Rules, 1983 respectively.

By order,

Sd/-
(SUSHIL KUMAR SINGLA, IFS),
Secretary (Env, Sci. Tech. & CC).

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, 13th October, 2025

No. TCP-F(5)-4/2002-loose.— In partial modification to this Department’s Notification
No. TCP-F(5)-10/2003, dated 04-11-2004, the Governor, Himachal Pradesh, in exercise of powers
vested in him under Section—67(1) of Himachal Pradesh Town & Country Planning Act, 1977
(Act No. 12 of 1977), is pleased to appoint Sh. Kishori Lal, Hon’ble MLA, Baijnath as Chairman
of Special Area Development Authority (SADA) Bir-Billing, District Kangra, Himachal
Pradesh, with immediate effect, in the public interest.

By order,

SANJAY GUPTA,
Chief Secretary.
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SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION
Shimla, the 23rd October, 2025

No. Fin-2-C(12)-1/2025.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (Securities) of 6-year tenure for an aggregate amount of
Rs. 200 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this

notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of the Loan :

1. (i) The Proceed of the State Government Securities will be utilized for the
development programme of the State of Himachal Pradesh.

(i1)) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue :

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders :

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure -II).

Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai-400 001 on October 28, 2025. Bids for the auction should be submitted in electronic
format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on
October 28, 2025:

(a) The competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank
of India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.00 A.M.

Result of the Auction :

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on October 29, 2025.
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Method of Payment :

6. Successful bidders will make payments on October 29, 2025 before close of banking
hours by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort)/New Delhi.

Tenure :

7. The Stock will be of 6-year tenure. The tenure of the Stock will commence on
October 29, 2025.

Date of Repayment :
8. The loan will be repaid at par on October 29, 2031.
Rate of Interest :

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on April 29 and October 29.

Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,
Sd/-
(DR. ABHISHEK JAIN, IAS)

Secretary (Finance ),
to the Government of Himachal Pradesh.

9 ITTd TP THRAT YoH A Ud HRIGN TUSIEHGN, Tedld SHea,
fStem wireT (fRovo)

Smt. Gurcharna Devi d/o Laxman Dass, r/o Village Tangroti, P.O. Ramerh, Tehsil
Dharamshala, District Kangra (H.P.).

CEiE)
3 STaT
v ——UreiT—u5 O gRT 13(3) feAraer uaer usiiawor srfdf e, 1969.

Smt. Gurcharna Devi d/o Laxman Dass, r/o Village Tangroti, P.O. Ramerh, Tehsil
Dharamshala, District Kangra (H.P.) 7 3 3clad H UMI-u= Afgd qhed! IR Tl g fo
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ISP self Gurcharna Devi d/o Laxman Dass &1 oi=q feHids 11—03—1958 I gl g EEG|

THO N0 ERTRITSAT/ UTH UARIT H ST Uoildyd A © | 3 39 oildd [hd S & 3feel fad SR |
9 A & gR1/H GG & §RT WAK SIFdl bl dT Fwfd qwiedl ol e

Sar 8 fd afe &l @1 W SWIed Gurcharna Devi @& W9 Uolid fhd SIM aR &l
IO / TARTST & dT g8 S9N 31eTerd H e 23—10—2025 BT I-ATATT AT bl SIS BIhY
3UT YORTSI UST R Fhdl © AJeAl qaldd wug—ua o Al dofiga fbd o aR - aimawr

giRd BR T SR |

ST f&HIdh 20—08—2025 I AX &R T HIBR 3TETerd ST SIRI fdoam T |

AER | FXARIRT / —
PRIBN] TUSTIEHTNT

gHeITe, Tl st (fRowo) |

9 ITTAd I8P FHTSd! JH AU Ud HRIGN! CUSIUPN, Tedid SR,
e sl (fRowo)

Smt. Sumna Devi d/o Roshan Lal, r/o Village & P.O. Sidhbari, Tehsil Dharamshala, District
Kangra (H.P.).

ERIR

SATH ST1dT

T — o T—u5 SR GRT 13(3) fRATEe ucer usiiaxor e, 1969.

Smt. Sumna Devi d/o Roshan Lal, r/o Village & P.O. Sidhbari, Tehsil Dharamshala, District
Kangra (H.P.) = 39 3TqTerd # Urei=—u=x Afeq HbHEHAT QIR fpar & f&% I|DT self Sumna Devi
d/o Roshan Lal &7 & fQT1d 05—11—1974 BT §AT & U= THO W10 EHLATSAT/ UH AT H A
USlipd 9 B | A 39 USiigd [ O & ey ¥ ORi | 39 AIfew & gRT/ g A &
ERT WA ST I T FHd Gl & gfad fear oar & 6 afe & &1 i Swiad
Sumna Devi & S Uoilgd [ WM R PI§ SolR /TARISl & df 98 SARI QTeld # faids
03—11—2025 I AT IT FbTeTdd BIOR BIDHR AYAT TaRTS U HR Hbell © AIAT GATdDh

FUT—u S Al USiipd {6 S AR arreer uiRe @R el SR |

3T fadTd 20—08—2025 BT TR EXIMER T HIEX 3laTeld SR SR fdoar 13 |

AER | FEIRT / —
PIRIBN] TUSIERN,

gHeITe, 7l dimeT (fRowo) |
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9 IISTold AP FHEd Y2 A0l Ud HRIGN SUSIEIBRI, dediel SRS,
fStem wirsT (fRovo)

Smt. Nirmala Devi d/o Laxman Dass, r/o Village Tangroti Khas, P.O. Ramerh, Tehsil
Dharamshala, District Kangra (H.P.).

ERIR|

SATH ST1dT

AT — o T—u5 SR GRT 13(3) fRATEe Ucer usiiaxor rferfrs, 1969.

Smt. Nirmala Devi d/o Laxman Dass, r/o Village Tangroti Khas, P.O. Ramerh, Tehsil
Dharamshala, District Kangra (H.P.) 7 3 3claid H UrHI—u= Afgd qHed! QIR T g f»
I self Nirmala Devi d/o Laxman Dass &T W9 Q- 23—04—1952 &I gl g U~ THO RS1[0)
THRITAT / TTH Yargd H OTH Uoild o © | 3k 39 Uolidd [hd O & eyl &l 9’| 59
qfed & gRT/ T A1l & gRT TR Si-d] $I T FHa Sl & gfad fear S 2
& afs A T A1 SWIGd Nirmala Devi @& ST Uoildd (A M IR Iy SoiR / YaxTel & al
I8 BANI IeTad § fFid 23—10—2025 &I IRATATT AT IhTeaiad BIOR B 3MUAT TaRToT LT
PR FHAT © AJAT GNP A9T—9 51 /7Y Al dsiiapd b S IR areer aikd & &
ST |

ST f&HId 20—08—2025 I AX &R T HIER 3TETerd ST SIRT fdoam T |

ATER | EIETRT / —
HTIDBNT USRI,

R, T BT (fRowo) |

9 ITTd TP THEAT YoH Ao Ud PRGN SUSIHN, Tedid SHee,
fStem wirsT (fRovo)

Sh. Pardeep Kumar s/o Nasib Chand, r/o V.P.O. Dari, Tehsil Dharamshala, District Kangra
(H.P.).

ERIR

SATH ST1dT

T — o T—u5 SR GRT 13(3) fRATEe Ucer usiiaxor e, 1969.

Sh. Pardeep Kumar s/o Nasib Chand r/o V.P.O. Dari, Tehsil Dharamshala, District Kangra
(H.P.) 91 39 3raTerd # wef=r—u «fed qhed] SR fdhar g f& S9® son Akashdeep DI STH
fQT® 21—04—1999 &1 BT & U= UHO IO EHIITAT/ U™ U=mad H S Usiihd 9 & | 3 g9
Wﬁag?rﬁ?ﬁaﬁa%mﬂﬁﬁﬁralsﬂﬂﬁﬁvzﬁm/g@ﬁgﬁmﬁ?ﬁmwwaﬁaw
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R TR B Gied fhar Sr © 6 afe feedl @1 ol SuRIaT Akashdeep & S99 Uoiad
Py M IR PIs SR/ TARIS 81 df I8 8N MeTad § a9l 03—11—2025 &1 ATAd AT

qepTela BIGIR BIBR 3TUAT UaRISl U PR Aol © JUAT Jdlided uq—ux o /g fafer
Uoligrd fhdl ST G STTeel UTRE &R & SIRiT |

o1 fedid 23—09—2025 BT BN BEER T HIBY 3TSTad gRT SINI b 3m |

AER | FRIRT / —
PIRIBN] TUSIEHNT,

gHeITe, 7l st (fRowo) |

9 ISTd TP THRAT UoH A Ud HRIGN! SUSIUHN, Tedi SHee,
fStem wirsT (fRovo)

Sh. Vijay Kumar s/o Sher Singh, r/o Village Charan Khad, P.O. & Tehsil Dharamshala,
District Kangra (H.P.).

ERIR

SATH ST1dT

T — o T—u3 SR GRT 13(3) fRATEe ucer usiiaxor rferfras, 1969.

Sh. Vijay Kumar s/o Sher Singh, r/o Village Charan Khad, P.O. & Tehsil Dharamshala,
District Kangra (H.P.) 7 39 3&lald # UrHI-u= dAfed HheAT IR fopar g f& D! daughter
Ashika T S fQ7I® 19—11—2014 BT BT & U= THO 0 GHIITEAT / TTH Gardd H ST ol
T 21 3 U Uollgd Y oM & oy Y Wi | 39 At & gRT/ F&E FAR & gRI
A ST Bl qT ARyd TEfEl o giua fear omar @ F oafk @ a1 ff Swied
Ashika & T Uoligd B M dR ®Ig SR /TARIG & Al 98 &AW J&Tad # f&Aid
03—11—2025 P IATATT IT TdHTeIdT BIOR BIHR YA TaARTSl UL B AhdT 2 |

AR | FXRIRT / —
PRIBRT TUSIEIHNI,

gHeITe, Tl dimeT (fRovo) |

9 I[CTeId WEIP HHTEA! UIH Ao TG dedIeaR, Tedlcl Hee,
St wireT (fRowo)

&9 0 : 92,/25 fope govear: qandir

ST ST Ol I2ATel R, aril weTel Yadbs g 2 arell gE 9 be, Rl #erd
Jghs, HIoT fears], dedid gHeme, ST simsT f20 9o |
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CRIG]

1. W9 9, 2. SIfeR AR YF o9 ¥, 3. Gollg HAR, 4. 5 9RgN1 g3 SifeR
BAR, 5. AR T3 T4 {8, 6. aTdd HW YF U0, 7. Holld HAR JF aAlTax HAR, Fard
AETl adhs, Hiol fagars!, dedie gweme, St SireT, 20 o |

fovg —asmdm 9ff @rar o 101, @A Ho 134, WA H0 310, IHAT ATGTET 00—34—58 20,
TR HETdl g, Aol RS, deiiel gweret, ferr swirer, f2ovo |

grefl M R YF fHeE @], 2. IGT HAR Y AAT WM, FEREE He8te ]9, Aol
Rueargl, dedler enfermar, RSTem ivTel, 2090 gRT URiA-Ud d&dM aR JoIRT © fordH
JRIITENTOT Bl F99 AR I 4 il o 8 U1 X2 & | drel U&7 &1 oR% 4 8K $hidd
oft faSTg A8’T gRT 59 9R {6 03—09—2025 &I UIHAT U3 AT & | $9fely SuRIa UferaraTor
B 39 S ATl /SHER JIGUd & gRT Gfad fbar o & 6 afe A 4 uet &1 SwRia
ffa A B THEH I IR DI W IR /YA 81 df 98 fQA1d 06—11—2025 BT relEwien
P ASTAT H UWE 11.00 Tol IURYT BIHPR UL FR Fdhal ©, A=A BOR 7 M &l JRd A
SWRIFT TG & 0%g UhdRBl dHRide! WA § s S S99 SR dis 4T
SOIR / UARTST 1 g1 ST |

3T f&AId 08—09—2025 BT AX BXER T HIER IMETad §RT Il fohar T |

AER | FEIRT / —
TerId FAHEdT U2H AN Ud dedldan,
T gHeIe, ST BiTeT |

9 3ISTold PRGN SUSIIGRT Yd A1Id dediciaR IR,
St @ivrsT (fRovo0)

[ qbeH! : ST / Fg USRI

ST BIAAT <) g2 U9 =g, Fardl Savegs, SMheR HaRAl, Su—dsdlel HaRA,  STel
®iTel (f2oYo) et |

M ST gt |

griar S <d) gl U9 @ie, AR StREs, SIHER YaRAl, SuU—dsdid HaRAl, el
FHRTST (fRo¥0) 71 U S SIfeh f&eId 10—06—1977 &I Mid IaNgs UM YA HES H gal
o, BT OH WM YR H USiipd dRaM =g URA—ud 99 g &, 3ifdo RTar uoiier
(G U9 9¥g) o¥elell §RT SMOAT<l UF AR SfgAem UF Afed U fhar| uiidar & gaR
SrEATae IH@ o fafY Tfid dara TEs @ siferd § g9 9 8 9! 7| @ uifhm
=TT H TSR ¥ WG Uarad H U1 S+ Y &1 Uoiied dHRarm =msdl & |
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31T MM ST B SR JL3l /FAT & Aredd | Gfad fhar omar 2 b 59 ar afe
freY B BT SOR T TARIST &1 1 98 faAidh 28—10—2025 DI LSRRI BT IaTAd § IfATerad
IT GHTATT BINR BIBR TUAT UeT T Ahd © | IIAT SURIGT STH GOlIhROT B & 3Ny IiRkd
PN AU S0 SHS SR Blg 1 SR T UaRTSl Bifdel TR T 8T |

31TST &A1 09—09—2025 PT BAR BXIER T HIBR ATl I SN B3l |

AR | BETR / —
HTIIDBNT USRI,
AR, f7elr Birer (f2ovo) |

¥ I7QTd e dEUIaGR U9 9ee el fgara Sefl, eRd,

fStelm ®ivreT (R0 Wo)
et AT : gowIT A ARG U=l : 30—10—2025
AT GuaT AN g goiR Rig, {Faril 7gTel gy, STheR g8, dedice oRel, e
FITeT (f70 W0) gl |
T
3 ST * - gfcrarel |

g ——UrAT-uz ORI AW IO AfeRd ABTd IRIRT, AT oMY, dediid oRd, id
iTeT, f2o Yo |

$IAER il / gATal |

urfefar sl guar AR gE aoik g, el #8Tel afvaRn, Sder ggd, dedild
oRe, RSt @iTeT (fRoUo) =1 U UIRAT—u= #I Wue—ud oI JANBRI & FHeT URId DHRal
BU TR far 2 6 IH@T 9 MR &1 # Sl gl HART & &, 9 SAdT fawd 9 98
T AT U FERT B B, TReg RO 3ol Al IR, e ok H SHHT A gEAT
TAd ot B AT T I WIRIAT S U A @I IoRd Ao AT gfIRT, dEvid oRe #
ORI BRAT BRD AT & ol JYAT HRAMT a7 © | 37T UTAT BT e WBR HRA §Y
9 92T AR IR 9 SAER AEEAR] & ARIH | [H SHar dI Giad fear srar 2 b At
frefl =afdd @1 Iaaq uhr & A/ @1 oRE ey HeTdl ORI, T8 R H GAT B
IO GUAT HART Toi BRar R (BT fbe B1 Uiy a1 IoR 81 df a1 aRig el 30—10—2025
DI IRATATT AT IPIATT BIFOR IJGTA B BR IMUAT IoR Y PR Fhdl © | IAT 18 ARG
TRl B fhe BT IoR UG UARISI 81 gl ST g A GORIT Bl a3 UIRd &R e
SITUAT |

I TXIBR 3Tl [T 29—09—2025 I HIEX (Tl d AR TEIER A SINT g3l |

AR | FAEIRT / —
AERId qATEdT fgdia #iof,
oRdl, fSTetm wirer (f2o Yo) |
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9 3[STed RE dedleleR Ud Wegd aHredr fgara siofl eRe,
fStetr ®iRTsT (fR0 Wo)

[ GhedT : TOwI A AT Ul : 28—10—2025

S @l T4l Ul IR BAR, FaRil H8Td weare, i 9 dedid oRe, forel
BTST (fFo0)

ERIE|
SICECERI) - gfcrarel |
v ——urefAr—uz gORiT M RISRE AWl JeTel TS, HIGT oRdl, dedlel R, [STell BITeT,
f20 9o |
SYAER AT /AT |

orioRT e worl <dl Ul TR |{ER, AR #ETd 9ears, HAiel 9 dedid R,
o1 wiwer (fBodo) 4 Ud UA-um #I IUL—UF GORIH ARBNI & FHel UK bR §Y
IR fhar 2 6 S¥d ufd &1 719 darId 31f¥Welkd, 3MER Bl H RST<r AR Y3 fdhrur I
ol B, 9 9@ fawArd g |El AW W TR FAR A fBRur M 8 B, WRe] JIoiRd Aferd
el ¥are, Al 9 dedidl ORel ¥ S9a ufd &1 AW S R g3 faxur Tad <1 8 T
21 3 WS /9 U Ui @ A @l IIoE fWel HETe ¥eare, Aol 9 dsdld oRel H
SR R g3 fHRUT &1 qoi) SR HAR G [hRUT M &1 ORIl HRAl R 31 SR
g g3 fhrur Suam RST=R HAR ol HRarl drsdl & | 3fd: UTfeir &1 Jrded WeR HRd §Y
9 el g€ Il 9 SIAER @A) & AEIH I A ST Bl Gred fear sir g 6 afe
ol afdd &1 o uIfdin @ ufad & A1 B (SRG ANl HeTel 99ars, ol g dedid &Re
H & SR g g3 foxur & o &0 SR R g3 foxdr Suam SR AR g3 fdvar
RM TS YA R AT fHaT 31 Ry 1 SoR 81 df ar IR ULl 28—10—2025 HI JATAdT
T gepTeAd BIFGR 37Teld 8 PR AT IR U PR Fhl & IIAT dra ang Ul iy foem
DI IoR UG TARTSl 61 Gl ST g A4 GO DI a3 UIRG B &2 S |

T AR AT &I —09—2025 Pl AR T d WX TRIER I SIRI 5T |

AR | FAEIRT / —
TERId AR fgda oof,
oRdl, fSTetm siTer (f2o vo) |

g STGTed e dEUIeGR U9 Wedd weiedl fgara S, oRd,
fStetm ®iRTsT (fR0 Wo)

b gepeaT : gowil M A el : 28—10—2025

S e <l gt der g, Fardl qera fead), diem 9 dedia oRd, fS7erm wirsT
(fRowo) gl |
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SICACERI| * - yferare] |
g ——UrfAT—uz goRil M IIOIRG Afelg HETl 3V 4 fEh), AIS gRe, dedild IR, el
HivTel, 8o 9o |
SIIER YAl /ATl |

e sfcht e <t = der Rig, Ol wee ol Aiom 9 aefiar eRa, Rt
BTl ([20W0) = U Ui i—ud #Y Wu—ud UioriF SIfdRl & WHe URgd PR 8Y SR
far € f SHaT 9M AR e, JER ®re H el <d g5 8, 9 SAdl a9 98
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I8 FIABR 3T fais —09—2025 I HIER A&Teld d AR GLIER 3 NI 3T |

ATER | TIEART / —
FERId qHTET fgdia iof,
oRd, 7T @i (f20 o) |

§ ITQTed PPN SUSTEBRI R, e HiTeT (fBovo)

HheAT 0 : 06 /2025 [ GDHROT : ST GOIThR] ARRg el : 25—10—2025

TAEd oRe @, fter wireT (fRovo) - yTfeT |

SIEACERIT B IGCIC
v —S 9 47 USRI A4, 1969 B €RT 13(3) & Ted ST USIBRT 7Y U0 |

$YABR SGIRI d HI GATa] |
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AR R, WW(%OHO)#WWﬁmW—WWWSWWwwg({duqcm
fpar & b Sq@1 o1 &l 04—10— 1947aﬁwg?a@m STHER R, d8dlel YRel, UM
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H T RN AT T | I WA §H AT D AIH U AU STH BT GS(IBROT PR D AR
T GARIT gF0T ATES B STRI HRal arsdl ¢ |

31 UTRIAT T 3Tded bR B 8T, $9 S¥ABR J&I JATAl §RT 3 SIdT Bl G
fpar Sirar © o afe fodl safda a1 EReIm T SURIGT &I ST Al 04—10—1947 B USHBROT dR
PIg SoR UG YRSl 81 df AT AT qoblera anid Uil 25—10—2025 dI BIFGR 37&Teld BIHR
JUAT IR d YaRTol U IR Fhdl & | 918 arg Uell {6l fm &1 IoR U TaRTSl 81 G
ST & SURIGT AT AT <dl DI ST (Al BT USiipd BT & ATQL IT—RAFI UK,

S G §g, U UEd IR W Bl UIRd HR QY SIE |

UE FYATR WX TWIER 9 HIER AT ¥ 31T Q1 25—09—2025 BT SRI BT |

AR | FXRIRT / —
PRIBR] TUSTIBT,
oRd, TaT wiveT (fRovo) |

¥ QT PRGN TUSIIBRNI Td TG TSHIARR, IMAAGR,
temm wivreT (R0 Wo)

foe gepedr : ST Goiepvor aNRg Uell : 04—11—2025

S g <4l gE w@o AN gH RiE, ARl Aete 91g, STheR Ud Su—dsdld SR,
tet wiret (2o Wo) g |

M ST BISEICH

g —<= T g doiaxor M=, 1969 &1 GRT 13(3) & d8d S Uollawol Bq
T |

Sl AT < g W0 & e RiE, ARl 7Ee 91g, STeER Ud Su—dsdlid AR
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afae fbar f SHST 5 fald 01—07—1966 HI T aRSM UM Ua¥d avSM™ H AT o |
qR=] STSIAER WX S BT USIRYl A ATA—{UdT §RT I U9 ard e d &of 4
PRAT T 2| A WA T ARG P ARGH [ S USIbRUT BRA D IR WG Y
GEId GRS B SR HRAMT d1edl o |

31 gTRiAT @l 3faed PR HRd §U 9 SIASR Al FAral 9 TRUM & AEgH ¥
giraTdl MM a1 &l giad fhar oiar 2 & afe feedt @fda ar den & Saa siadt &ar <l
gAT Wo 40 g4 g, Faril d81d 918, ShER Ud Iu—dedidl ATy, e el (fovo) @t
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S ffYr 01—07—1966 & GONHRYT IR fHddl UHR @& MURT I7 TaRTeT & dl 98 3rTera- a1
pTera aRrg Ul AT 04—11—2025 BT JAQTAd H TR BB IR AT YAl UL HR Adhell
2| AT 9% ToRA dRRg Ui BT W fE &1 SOR AT TR A GAT S g I
S AT <dl g @0 A gd e, Maril #eld 91g, SIPER Ud Su—dsdld STedyR, forel
HITST (f2070) & T USHHROT B & AR WIHR I Gardd ST Ud 4 T 9add aReM
B gIRT w3 ST |

T 3IATR AR G G WX TWIER 3 31T Q1% 18—10—2025 BT SRI BT |

AER | FARIRT / —
BRIBR] TUSITHNT UG 99 TEHACR,

MR, FSTel HIRTST (fBovo) |

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Sh. Siddharth Sodhi s/o Sh. Raj Kumar Sodhi, r/o Village Soyal, P.O. Haripur, Tehsil
Manali, Distt. Kullu (H.P.).

2. Ms. Vishakha d/o Sh. Sarvesh Kumar, r/o K-30 A, Krishan Vihar, North West Delhi.

Versus
General Public

Subject—Notice under Special Marriage Act.

Sh. Siddharth Sodhi s/o Sh. Raj Kumar Sodhi, /o Village Soyal, P.O. Haripur, Tehsil
Manali, Distt. Kullu (H.P.) and Ms. Vishakha d/o Sh. Sarvesh Kumar, r/o K-30 A, Krishan Vihar,
North West Delhi have filed an application alongwith the affidavits in the court of the undersigned
stating therein that they have solemnized their marriage on 11-10-2025 and requested to register the
same under Special Marriage Act, before taking further action in the said application, objection
from the general public are invited for the registration of this marriage through this notice, that if
anyone has any objection regarding the registration of this marriage under Special Marriage
Registration Act, they can file their objection personally or in writing before the court of the
undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 13th October, 2025.

Sd/-

Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cam-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).
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In the Court of Executive Magistrate-cum-(Naib Tehsildar) Sub-Tehsil Dhami,
District Shimla (H.P.)

Application No:-4/2025 Date of Institution: 04-10-2025

Sh. Hari Ram Sharma s/o Late Sh. Jeeta Ram, r/o Village Bag, Post Office Pahal,
Sub-Tehsil Dhami, District Shimla, H.P.

Versus
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General Public

Application for Delayed Registration of Death event of Late Smt. Tantru Devi w/o
Late Sh. Jeeta Ram under Section 13(2/3) of the Birth & Death Registration Act, 1969.

Proclamation

Whereas, Sh. Hari Ram Sharma s/o Late Sh. Jeeta Ram, r/o Village Bag, Post Office Pahal,
Sub-Tehsil Dhami, District Shimla, has filed an application alongwith affidavit and relevant
documents in the court of undersigned under section 13(3) of the Birth & Death Registration Act,
1969 to Delayed Registration of the date of death 27-10-1992 of his mother namely Late
Smt. Tantru Devi w/o Late Sh. Jeeta Ram in the Record of Registrar, Birth and Death, Gram
Panchayat Pahal.

And whereas, the District Registrar, (Birth & Death) Shimla has verified the facts about the
date of death of Late Smt. Tantru Devi w/o Late Sh. Jeeta Ram vide letter No. HFW-SML(MOH)
(B&D)/Sep 2025-6454 dated 30-09-2025.

Name of Deceased Date of Death Place of Death
Late Smt. Tantru Devi w/o Late 27-10-1992 Village Bag,
Sh. Jeeta Ram, r/o Village Bag, Post Office Pahal,
Post Office Pahal, Sub-Tehsil Dhami, Sub-Tehsil Dhami,
District Shimla, H.P. District Shimla, H.P.

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding delayed registration of Death event of above named in the record of Registrar, Birth &
Death, Gram Pahal, may file their claims/objections on or before one month from the date of
publication of this notice in Government Gazette in this court, failing which necessary orders will
be passed.

Issued today 14-10-2025 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate,
Sub-Tehsil Dhami, District Shimla (H.P.).

In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Smt. Narvda Devi d/o Sh. Tikka Ram w/o Sh. Rajinder Singh, r/o Ward No. 5,
P.O. & Tehsil Chopal, District Shimla (H.P.)

Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.



6924 IO, BT UQT, 24 ITRER, 2025 /02 FIfid, 1947

Whereas, Smt. Narvda Devi d/o Sh. Tikka Ram w/o Sh. Rajinder Singh, r/o Ward No. 5,
P.O. & Tehsil Chopal, District Shimla (H.P.) has preferred an application to undersigned for
registration of name of her namely Smt. Narvda Devi whose date of birth 03-09-1991 in the Gram
Panchayat Chanju Chopal, Tehsil Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 15-11-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 14-10-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).

In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Sh. Sanjeet Kumar s/o Sh. Ram Lal, r/o V.P.O. Chopal, Tehsil Chopal, District Shimla
(H.P.)

Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Sanjeet Kumar s/o Sh. Ram Lal, r/o V.P.O. Chopal, Tehsil Chopal, District
Shimla (H.P.) has preferred an application to undersigned for registration of name of his namely
Sh. Sanjeet Kumar whose date of birth 10-11-1970 in the Gram Panchayat Chanju Chopal, Tehsil
Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 15-11-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 14-10-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).

In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Sh. Ram Lal s/o Sh. Ganga Ram, r/o V.P.O. Chopal (Ward No.-6), Tehsil Chopal, District
Shimla (H.P.)
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Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Ram Lal s/o Sh. Ganga Ram, r/o V.P.O. Chopal (Ward No.-6), Tehsil Chopal,
District Shimla (H.P.) has preferred an application to undersigned for registration of name of his
namely Sh. Ram Lal whose date of birth 20-09-1980 in the Gram Panchayat Chanju, Chopal Tehsil
Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 15-11-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 14-10-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).

In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Smt. Sapna Devi d/o Sh. Ram Singh w/o Sanjeet Kumar, r/o V.P.O. Chopal, Tehsil Chopal,
District Shimla (H.P.)

Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Smt. Sapna Devi d/o Sh. Ram Singh w/o Sanjeet Kumar, r/o V.P.O. Chopal,
Tehsil Chopal, District Shimla (H.P.) has preferred an application to undersigned for registration of
name of her namely Smt. Sapna Devi whose date of birth 07-05-1982 in the Gram Panchayat
Chanju Chopal, Tehsil Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 15-11-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 14-10-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).
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In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Smt. Mamta d/o Late Sh. Lalu Mate w/o Sh. Ram Lal, r/o Ward No. 6, P.O. & Tehsil
Chopal, District Shimla (H.P.)

Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Smt. Mamta d/o Late Sh. Lalu Mate w/o Sh. Ram Lal, r/o Ward No. 6, P.O. &
Tehsil Chopal, District Shimla (H.P.) has preferred an application to undersigned for registration of
name of her namely Smt. Mamta whose date of birth 01-01-1977 in the Gram Panchayat Chanju
Chopal, Tehsil Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 15-11-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 14-10-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Bindi Devi w/o Sh. Pyre Lal, r/o Village Banoga, P.O. Jahoo, Tehsil Nankhari,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "WINDI DEVI W/O PYRE LAL" to "BINDI DEVI W/O PYRE LAL" in the records of
the Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of their name as "BINDI DEVI W/O PYRE LAL" in place of

"WINDI DEVI W/O PYRE LAL", they should appear before the undersigned on or before
18-10-2025 either personally or through their authorized agent/pleader.
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In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 20th day of the September, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Virender Kumar s/o Sh. Maheshwar Singh, r/o Village & P.O. Kartot, Tehsil Rampur
Bushabhr, District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
daughter name from "KIRTI THAKUR D/O VIRENDER KUMAR" to "KIRTI D/O VIRENDER
KUMAR" in the records of the Aadhar Card and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant daughter's name as "KIRTI D/O VIRENDER KUMAR" in
place of "KIRTI THAKUR D/O VIRENDER KUMAR", they should appear before the
undersigned on or before 01-11-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 3rd day of the October, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

1. Nyima Dolma, aged about 50 years w/o Sh. Gyaltsen, r/o House No. 103 Block D,
Tibetan Colony, Panthaghati, Tehsil & District Shimla, Himachal Pradesh. ..Applicant.
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Versus

General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Nyima Dolma, aged about 50 years w/o Sh. Gyaltsen, r/o House No. 103 Block D, Tibetan
Colony, Panthaghati, Tehsil & District Shimla, Himachal Pradesh has preferred an application to
the undersigned for registration of date of birth of herself namely Nyima Dolma (DOB 26-06-1975)
at House No. 103 Block D, Tibetan Colony, Panthaghati, Tehsil & District Shimla, Himachal
Pradesh.

Therefore through this proclamation, the General Public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 16th October, 2025.

Seal. Sd/-
Naib-Tehsildar Shimla (Urban),
District Shimla, Himachal Pradesh.

In the Court of Executive Magistrate/ Naib Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Ms. Meeran Devi d/o Sh. Nath Ram, r/o Village Dhanwan, P. O. Dera Parol, Tehsil
Bhoranj, District Hamirpur (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject.— Application u/s 13(3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR(ST B & D) Del./2024/1-9507, dated 24-04-2025 of
District Registrar Birth and Death Hamirpur the application of Ms. Meeran Devi d/o Sh. Nath Ram,
r/o Village Dhanwan, P. O. Dera Parol, Tehsil Bhoranj, District Hamirpur (H.P.) was received in
this office alongwith the relevent records and affidavit. In which it is mentioned that she was born
on 15-12-1962 however, the registration of the said birth could not be registered in the records of
Gram Panchayat Dhanwan. The applicant now wants to get the above mentioned date of birth
registered in Gram Panchayat Dhanwan. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth of Ms. Meeran
Devi d/o Sh. Nath Ram, r/o Village Dhanwan, P. O. Dera Parol, Tehsil Bhoranj, District Hamirpur
(H.P.) as 15-12-1962 in the records of Gram Panchayat Dhanwan he/she can present his/her
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objection by appearing in this court till 12-09-2025. In case of non-appearance, unilateral action
will be implemented and further action will be taken.

Issued today dated 07-08-2025 under my hand and seal of the court.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.) Exercising the power of Marriage Officer
under Special Marriage Act, 1994

In the matter of :

1. Mr. Arjun Sharma age 34 years s/o Shri Santosh Kumar Sharma, r/o 58 PITT Street
Saint John, New Brunswick Canada.

2. Ms. Reema Devi age 30 years d/o Sh. Ravi Dutt, r/o Village Ramera, Post Office Jaure
Amb, Tehsil Barsar, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice of Marriage.

Mr. Arjun Sharma & Ms. Reema Devi have filed an application u/s 15 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they solemnized their marriage on 02-10-2025 as per Hindu Rites and customs at
Marriage Palace Orchit Farm, Sec. 112, Sahibzada Ajit Singh Nagar, Punjab (P.B.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 04-11-2025. In case no objection received by 08-11-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 04-10-2025.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Divisionl Barsar, District Hamirpur (H.P.).
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NOTICE FOR SERVICE THROUGH PUBLICATION
(Under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972)

Before the District Collector, Solan, Himachal Pradesh
Case No. 13/13 of 2019

State of Himachal Pradesh ..Complainant.

Versus

M/s Agro Gold India Ltd. through its Director Sh. Rakesh Bhatia, Registered Office 202
Kiran Samarak Sadan C-1, Ring Road Narayan, New Delhi . .Respondents.

Proceedings under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972 against the
respondents.

Whereas service of notice could not be effected upon Respondent i. e. M/s Agro Gold India
Ltd. through its Director Sh. Rakesh Bhatia, Registered Office 202 Kiran Samarak Sadan C-1, Ring
Road Narayan, New Delhi in the ordinary manner, notice is hereby given to the said respondent to
appear before the District Collector, Solan either in person (through an authorised Director/Partner)
or through pleader, on 30th October, 2025 at 2.30 P. M. in this Court at Solan to show cause why the
land comprised in Khasra No. 420, 422, 423 425, 426, 432, 433, 434, 435, 436, 437, 438, 439, 441,
442, 444, Kitta-16, Measuring 50-05 Bigha situated in Mauja Goyal-Jamala, PC Redu-Jhidiwala,
Tehsil Nalagarh, District Solan (H.P.) alongwith structures thereupon, should not be vested in the
State Government for violation of Section 118 of the said Act. If the said respondent fails to appear
on the above date, the matter shall be decided ex-parte in accordance with law.

Issued under the hand and seal of the District Collector, Solan, on this ...October, 2025.

Seal. Sd/-
Deistrict Collector,
Solan, District Solan (H.P.).

NOTICE FOR SERVICE THROUGH PUBLICATION
(Under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972)

Before the District Collector, Solan, Himachal Pradesh
Case No. 5/13 0f 2022

State of Himachal Pradesh ..Complainant.

Versus

M/s United Educaion & Charitable Trust, /o House No. 246, Sector-17, Panchkulla,
Haryana . .Respondents.

Proceedings under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972 against the
respondents.
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Whereas service of notice could not be effected upon Respondent i. e. M/s United Educaion
& Charitable Trust, r/o House No. 246, Sector-17, Panchkulla, Haryana in the ordinary manner,
notice is hereby given to the said respondent to appear before the District Collector, Solan either in
person (through an authorised Director/Partner) or through pleader, on 30th October, 2025 at 2.30
P.M. in this Court at Solan to show cause why the land comprised in Khasra No. 1, 2, 38 & 39,
Kitta-4, Measuring 50-17-00 Bigha situated in Mauja Shoghi, Sub-Tehsil Parwanoo, Tehsil
Kasauli, District Solan (H.P.) alongwith structures thereupon, should not be vested in the State
Government for violation of Section 118 of the said Act. If the said respondent fails to appear on
the above date, the matter shall be decided ex-parte in accordance with law.

Issued under the hand and seal of the District Collector, Solan, on this ...October, 2025.
Seal. Sd/-

District Collector,
Solan, District Solan (H.P.).

MEDICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 15th October, 2025
File No. HFW-B(F)4-9/2017-I1-L.—In supersession of all previous notifications issued in
this regard, the Governor, Himachal Pradesh is pleased to notify PG/Super Speciality Policy for
regulating admissions to various Post Graduation and Super Specialty courses in Medical

Education applicable in the State of Himachal Pradesh as under:—

1. Short Title—This policy may be called the ‘Policy for regulating admissions to
various Post Graduation and Super Specialty courses in Medical Education applicable in the State
of Himachal Pradesh’ in short ‘PG/SS Policy 2025°.

2.  Commencement.—The policy shall come into effect from the date of notification.
3. Definition.—Notwithstanding anything to the contrary:

3.1.1 ‘AMRU-HP’ in short AMRU shall mean the Atal Medical & Research
University, Nerchowk, District Mandi, Himachal Pradesh.

3.1.2 ‘Direct candidate’ shall mean the doctor who is not claiming service benefits/
incentive benefit for pursuing Post Graduation in the State through NEET-PG
and shall include candidates of State Quota (Non-GDOs)/ All India Quota.

3.1.3 ‘Director, Dental Health Services’ in short DDHS shall mean the Director,
Dental Health Services, Himachal Pradesh.

3.1.4 ‘Director, Health Services’ in short DHS shall mean the Director, Health
Services, Himachal Pradesh.
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3.1.10

3.1.11

3.1.12

‘Director, Medical Education & Research’ in short DME shall mean the
Director, Medical Education & Research, Himachal Pradesh.

‘Field posting’ shall mean the posting in various peripheral Health Institutions
of the State including Primary Health Centre, Community Health Centre, Civil
Hospitals, District Hospitals, Zonal Hospitals, Regional Hospitals and AIMSS
Chamiana (Shimla).Teaching posts in Government Medical/ Dental Colleges/
State Medical Institution of the State shall be excluded from the definition of
field posting except AIMSS Chamiana.

‘General Duty Officer’ in short GDO shall be those in-service regular doctors
under the establishment of DHS, HP.

‘Government’ shall mean the Government of Himachal Pradesh.

‘Incentive Certificate’ shall mean the certificate issued as per Annexure-B
and countersigned by the DHS-HP which shall certify the actual period served
by the GDO in a particular field posting and shall be required for calculation of
incentive for serving in field postings for the purpose of drawing up of State
Quota Merit list.

‘Institute of National Importance (INI)’ shall mean all AIIMS, PGIMER
Chandigarh and JIPMER Puducherry and SCTIMST Trivandrum and
NIMHANS Bengaluru to which admissions in Post Graduation are made on the
basis of separate entrance examination i.e. INI-CET.

‘Medical faculty’ shall mean regular Professor or Associate Professor or
Assistant Professor/ Lecturer under the establishment of Medical Education
Department, HP in the various Government Medical/ Dental Colleges of the
State.

‘No Objection Certificate’ in short NOC shall mean the No Objection
Certificate issued by the Director, Health Services, Himachal Pradesh to pursue
Post Graduation and Super Speciality course as may be applicable.

3.1.13 ‘Post Graduation’ shall mean the Post Graduate MD/ MS/ MDS/ MHA/ MPH/

3.1.14

3.1.15

DNB/ Diploma courses or any such equivalent courses recognized by NMC.

‘Sponsorship’ shall mean the payment of emoluments/ pay/ allowances along
with due increments (if applicable) during the prescribed duration of the course
of Post Graduation/ Super Specialty Courses being pursued by the GDO. For
all purposes, in case of a sponsored GDO, his/ her Post Graduation/ Super
specialty duration shall be considered on-duty. However, in case a GDO is
sponsored, he/she shall not be entitled for drawing stipend during the course.

‘Sponsorship Certificate’ shall mean the certificate issued by the DHS after
fulfilment of all the terms and conditions prescribed in this policy as well as
bond formalities.
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3.1.16 “State’ shall mean the State of Himachal Pradesh.

3.1.17 ‘State Quota’ shall include the seats which are filled up through State

counselling and shall include the unfilled seats of All India Quota which have
been reverted to the State.

3.1.18 ‘Super Specialty courses’ shall mean the courses pursued after Post

Graduation and shall include DM/ MCh/ DNB (Super Specialty) or any such
equivalent courses recognised by NMC.

(A) Prescribed Ratio for in-service GDOs and direct candidates:—

(B)

The Prescribed Ratio for in Service GDO candidates and direct candidates in
the State Quota for PG Degree seats in Government Medical and Dental
Colleges would be 66.66% - 33.33% respectively and shall be applicable as
under:—

Prescribed distribution of PG (MD/MS) and PG (MDS) courses seats amongst
two categories of candidates i.e. in-Service GDO candidates & Direct candidates
out of total available seats under 50% State Quota would be as under:—

(i) In-service GDO candidates: 66.66%
(i1) Direct candidates: 33.33%

In order to ensure that in-service candidates are admitted to the extent prescribed
for them (66.66% out of 50% State Quota) in various PG courses in the medical
and dental colleges of the State, the granting of incentive marks to such
candidates as per Annexure-A of this policy shall be carried out. Further separate
merit list will be drawn in respect of in-service GDO candidates & direct
candidates for allocation of 50% State quota Seats in order of merit.

The admissions to PG courses shall continue to be made upon the marks obtained
by candidates in the NEET-PG/ NEET-MDS provided further that inter se merit
in respect of In-service GDO candidates shall be drawn after awarding incentive
marks for their prescribed seats of 66.6% of 50% State Quota. For direct
candidates inter-se merit shall be drawn based upon their marks obtained in the
NEET-PG/ NEET-MDS for making admissions to the PG courses under 33.3%
seats of the 50% State Quota.

Further reservation roster in both categories i.e. in-service GDO candidates and
direct candidates would also apply for allocation of seats in respect of PG (MD/
MS) and PG (MDS) courses.

GDO Encadrement: The cadre of GDOs shall be built up by the following
two methods:—
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4.1

4.2

For Contractual candidates:

On being appointed as regular GDO through any mode of recruitment as
prescribed and notified by the Government of Himachal Pradesh from time to
time. Provided that those contractual appointees who have been appointed on or
before issuance of Department of Personnel, Government of Himachal Pradesh,
Notification No. PER(AP)-C-B(15)-3/2024 dated 19.07.2025 and as amended/
notified, shall continue to avail the benefit of this policy.

Regular basis:

4.2.1 The contractual GDOs may be regularized in accordance with the policy
notified by the Government from time to time.

4.2.2 The recruitment may also be conducted through Himachal Pradesh Public
Service Commission, Shimla or any mode of recruitment as decided by the
State Government from time to time, as the case may be.

Incentive/NOC/sponsorship for pursuing Post Graduation:

5.1

Incentive for pursuing Post Graduation within the State through NEET-PG:

5.1.1 There shall be no requirement for a NOC to appear in NEET-PG for any
of the GDO candidates.

5.1.2 The criteria for availing incentive certificate shall be governed as per
Clause 5.1.4 and incentive certificate shall be issued to only those GDO
who have fulfilled conditions for incentives on the date of declaration of
result of NEET-PG.

5.1.3 The application for issuance of Incentive Certificate shall be made by the
desirous GDO to the concerned authority as per Annexure-B under whose
establishment he/ she is currently serving. The application shall be made
on a prescribed format which shall be notified by the AMRU, Mandi. The
concerned authority as per Annexure-B shall verify the service particulars
of the GDO concerned from the maintained service record and send the
Incentive Certificate for counter signature of the DHS.

5.1.4 Eligibility Criteria: The categorization of medical blocks/ health
institutions under various tribal/ remote/ hard/ difficult/ rural areas of the
State with area wise incentives and prior mandatory services required for
admissions to the PG courses/ degrees for in-service GDOs through
NEET-PG within the State shall be as under:—

(1) In case a Medical Officer has served in more than one category of
area, the mandatory service period will be calculated on pro-rata
basis as the case may be.
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(11) The GDO shall be entitled for incentive in terms of percentage of
marks obtained in NEET-PG based on their services rendered in
various field postings as per Annexure-A of this policy. This
incentive will be subject to maximum of 30%. The percentage
incentive shall be computed on pro-rata basis for the actual duration
of service rendered in a particular field posting as per the following

formula:—
Incentive Duration
percentage served (in Prescribed for
for a _ days) X particular
particular institution
ﬁel'd 365 (Annexure-A)
posting

In case, a particular GDO has been posted at one particular station but he
is deputed for some period to another station, the actual duration served at
a particular field posting will be taken into account for the calculation of
incentive. This incentive shall be available to only those GDOs who are in
the active service of the State in a continuous manner and for the purpose
of computing the incentive, the present continuous service shall be taken
into account; meaning thereby, any doctor who has served as a GDOs in
the past but has subsequently resigned from GDOship shall not be eligible
to avail benefit of this incentive on the basis of any previous service.
Similarly, if he/ she subsequently joins GDOship again, the incentive will
be calculated taking into consideration the latest period of service
reckoned as GDO from the date when he/she is in continuous service
without any break.

(iii))  That as per Annexure-A of this policy no incentive will be given for
service in urban areas and the mandatory period for service in these
areas shall be four years.

(iv)  Further as per Annexure-A of this policy prescribed mandatory
services under various categorized areas of the State will qualify for
admissions to PG (MD/MS) and PG(MDS) courses through NEET-
PG within the State and period beyond prescribed mandatory services
shall be counted for incentives for the purpose of this policy.

(v) That as per Annexure-A of this Policy all the areas other than (i)
Tribal/ Remotest areas, (ii) Hard/Difficult Areas, (iii) Difficult
Rural Areas and (iv) Urban Areas which are not covered under
Category A, B & C of Annexure-A and are not Urban Areas are
“All other Rural Areas of HP”.
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5.1.5

5.1.6

5.1.7

(vi)  That the “Urban Areas of HP” for the purpose of implementation

of this policy includes those areas which are notified as Municipal
Corporation constituted under the Himachal Pradesh Municipal
Corporation Act, 1994 (12 of 1994) or a Municipal Council or a
Nagar Panchayat constituted under the Himachal Pradesh
Municipal Act, 1994 (13 of 1994) or the Cantonment Board and the
Special areas as designated under the H.P. TCP Act (1977) other
than in Tribal/ Remotest Areas, Hard/ Difficult Areas and Difficult
Rural Areas as per Annexure-A.

(vil) That the incentive certificate and certificate for prior mandatory

service period before availing incentives shall be as per Annexure-B
and Annexure-C.

For the purpose of computation of incentive by the DHS, the cut off date
shall be the date of declaration of NEET-PG result.

The date schedule for issuance of such Incentive Certificate shall be
notified by the AMRU, Mandi either as a part of Prospectus or separately.

No application for issuance of Incentive Certificate shall be entertained
after the expiry of period mentioned in notification as per Clause 5.1.6. If
any GDO fails to make application before the expiry of the last date
prescribed for the purpose it shall be presumed that he/she is not interested
in availing the benefit of the incentive.

The incentive applicable for each field posting for a particular candidate
shall be calculated, summed up and rounded off to three decimal points by
the DHS. The DHS shall compile the list of all candidates who have
applied for issuance of Incentive Certificate alongwith their NEET-PG
roll number and communicate the entitled incentive (till three decimal
points) in respect of each candidate to the AMRU, Mandi for drawing up
a combined merit list in respect of GDO and direct candidates. The
individual original Incentive Certificate shall be filed in the personal
record of the GDO.

No incentive shall be applicable for those GDOs who are appearing for the
All India counselling.

5.2 NOC/ Sponsorship for pursuing Post Graduation against sponsored quota seats of
Institutes of National Importance (INI):

5.2.1

The NOC shall be issued only to GDOs desirous of pursuing Post Graduation
from the Institutes of National Importance (INI) for appearing in their
entrance examination against the sponsored quota of the Institutes of National
Importance (INI) subject to the following conditions:—
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53

54

54.1

(i)

(ii)

The GDO should be regular and should have three years of uninterrupted
continuous services without any break or unauthorized absence. For the
computation of three years services the cutoff date shall be one day before
the date of the commencement of the course. His/ her service record to this
effect should have been verified by the concerned Chief Medical Officer as
per maintained service record. Such verification shall be obtained by the
concerned GDO from the concerned Chief Medical Officer/ Principal before
making application to the DHS for NOC for appearing in examination.

The NOC will not be given before three years of service as required at
Clause 5.2.1 (i) notwithstanding the requirement of lesser service in the
prospectus of any particular autonomous institution.

Such candidates who have been granted NOC/ Sponsorship for appearing in
the entrance examination of Institutes of National Importance (INI) subject
to conditions as laid down at Clause 5.2.1 and are subsequently selected in the
institutions shall apply to the DHS for relieving along with the result card. The
DHS shall then complete all the formalities as prescribed in Clause 6 and shall
relieve the candidate only after furnishing of bond documents.

Sponsorship:

After the counseling, the GDOs regular desirous of pursuing Post Graduation
within or outside the State shall apply for sponsorship to the DHS. The pre-
requisites for issuance of sponsorship certificate shall be the following:

5.4.1.1 For Post Graduation within the State:—

(a) The candidate should have applied and should have been issued
Incentive Certificate as per the provisions of this policy.

(b) Fulfillment of all formalities as per Clause-6.
(c) The GDO candidates desirous of doing PG in Government Medical/

Dental Colleges of the State through All India Quota (AIQ) shall
apply to the DHS for NOC/ Sponsorship.

54.1.2 For Post Graduation outside the State through NEET-PG/

Unsponsored quota of Institutes of National Importance:

(a) No GDO shall be sponsored for Post Graduation outside the State
through NEET-PG or against non-sponsored quota of Institutes of
National Importance (INI).

(b) Such GDOs who secure admissions in Post Graduation courses
outside the State through NEET-PG or against unsponsored quota of
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Institutes of National Importance (INI)_may avail leave of kind due
including Study Leave/ Extra Ordinary Leave, as may be otherwise
admissible as per CCS (Leave) Rules.

(c) Such GDOs who secure admissions in Post Graduation courses
outside the State through NEET-PG or against unsponsored quota of
Institutes of National Importance (INI) shall apply to the DHS for
relieving. If the candidate has sufficient leave of kind due as per
Clause (b) above, the same may be recommended to the Government
subject to the conditions as per the leave being granted including
bond period for Study Leave. If sufficient leave is not admissible as
may be required for duration of the Post Graduation course, the GDO
will have to resign if he/ she wants to pursue the Post Graduation and
accordingly his/ her case shall be sent to the Government by the DHS
alongwith recommendations.

5.5 If any GDO joins Post Graduation within or outside the state through NEET-PG

exam/Institutes of National Importance (INI) Entrance Examination as a direct
candidate without due resignation/ permission, in case of contractual GDO his/
her services shall be deemed terminated and recovery shall be made as per terms
of contract agreement and in case of regular GDO candidate, disciplinary
proceedings shall be initiated besides writing to the concerned Head of Institute
for cancellation of the admission.

Terms and conditions of Bond for Post Graduation:

6.1 As the Government incurs substantive expenditure on each candidate for doing

Post Graduation and also pays them full pay along with all allowances and
seniority during the course, every GDO (regular/contract) who have been
sponsored to pursue Post Graduation within the State in Government Medical/
Dental colleges shall have to furnish a bond to serve the State for at least four
years including mandatory one year of field posting after completion of their
respective courses. Similarly, in case of GDOs sponsored for Post Graduation
outside the State on sponsored quota seats of Institutes of National Importance
(INI), as the Government pays them full pay along with increments during the
course and they are not even serving the state during the course, every such GDO
(regular) shall have to furnish a bond to serve the State for at least five years
including mandatory one year of field posting after completion of their
respective courses. Since the direct candidate who pursues Post Graduation
within the State in Government Medical/ Dental Colleges on State/All India
Quota stand on a different footing as they are not entitled to service benefits
including full pay (with allowances and increments) and chances of regularization
to which their GDO counterparts are entitled; however, keeping in view the
resources expended in their education by the government including payment of
stipend, every such direct candidate shall have to furnish a bond to serve the State
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6.2

for at least two years including mandatory one year of field posting after
completion of their respective courses.

Further, on selection for Senior Residency/Tutorship by the GDO/direct
candidates from the Government Medical Colleges/ Institutes of the State
during the mandatory bond period would lead to extension of the present
bond period of the concerned GDO/direct candidates to serve the State till
completion of three years of Senior Residency/Tutorship as the case may be.
Provided further that field posting shall be exempted for those candidates
joining at AIMSS Chamiana (Shimla) after completion on their respective
PG courses/ degree and the respective period of 01 (one) year of their service
at AIMSS Chamiana (Shimla) shall be counted as ‘mandatory field posting’
under the provisions of this policy.

Provided further that such GDOs who get selected as per Clause 6.5, for doing
Super Speciality before completion of the bond period of Post Graduation as such
in that event the candidate already being bonded to serve the State as per the
provisions of this policy for doing Post Graduation for 4/5 years alongwith bond
amount of Rs. 40 Lakhs on such selection for the Super Specialty Course will
have to furnish an undertaking on judicial paper to serve the balance/remaining
bond period for doing Post Graduation alongwith the bond period applicable
after doing Super Speciality Course for serving the State as the case may be.
For this purpose both the bond periods shall be clubbed together for serving the
State for a period equal to balance/remaining bond period of PG course+
mandatory period of bond in respect of Super Specialty Course apart from
the mandatory one year of field posting and the candidates shall furnish a fresh
bond in the form of legal undertaking to serve the State for the clubbed period
failing which the candidate shall have to pay Rs. 90 Lakhs to the State
Government. The candidate shall also furnish an undated cheque from a
scheduled bank amounting to Rs. 90 Lakhs in the name of DHS/ DME. The
DHS/ DME shall be at liberty to get the cheque encashed in event of violation of
the bond conditions.

The bond as per Clause 6.1 shall be in the following form:

6.2.1 The Bond shall be non-transferable to Medical Institutes (not owned by
the State Government)/ Institutes of National Importance (INI) functioning
within/ outside the State for all intents and purposes. All the candidates as
per Clause 6.1 shall furnish a bond in the form of a legal undertaking to
serve the State for prescribed period which should be attested by
competent authority not below the rank of Executive Magistrate failing
which the candidate shall have to pay the Rs. 40 Lakhs and in case of
clubbed bond period Rs. 90 Lakhs as the case may be to the State
Government. The candidate shall also furnish an undated cheque from a
scheduled bank amounting to Rs. 40/90 Lakhs in the name of DHS. The
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6.3

6.4

6.5

DHS shall be at liberty to get the cheque encashed in event of violation of
the bond conditions.

6.2.2 The candidates as per Clause 6.1 shall also deposit their original bachelor
degree in case of MD/MS course and MD/MS degree in case of Super
Speciality Course and registration certificate from the Medical/ Dental
Council concerned with the DHS/ DDHS (in case of GDOs) and the
Principal concerned (in case of direct candidates). The concerned issuing
University/ Institution shall be informed about such retention and the
candidate shall be debarred from obtaining any duplicate degree. The
original bachelor degree shall be released only after completion of the
Bond Period including one year mandatory field posting or after
deposition of the requisite amount and this shall be a part of the bond
agreement.

6.2.3 The candidates shall also furnish undertaking as a part of bond that they
shall complete the course prescribed failing which they shall be liable to
pay Rs. 10 Lakhs + 18% interest per annum and salary/ stipend drawn
as the case may be to the State government for wastage of seat.

6.2.4 The prescribed format of the bond shall be as per Annexure D.

It shall be the sole responsibility of DHS/ DDHS to ensure the furnishing of such
documents from each GDO candidate who is being sponsored and the sole
responsibility of the Principal of concerned Government Medical/ Dental College
to ensure collection of these documents at the time of admission of a direct
candidate to the course. Any dereliction of duty in this end shall make the
concerned liable for action.

The custodian of these three documents.—(i) Bond as legal undertaking,
(i1) Undated Cheque and (iii) the original Bachelor’s degree shall be DHS/ DDHS
(in case of GDOs) and concerned Principal of Government Medical/ Dental
Colleges (in case of direct candidates). Two months before the tentative
completion of the Post Graduation in every Government Medical/ Dental College,
the DHS/ DDHS shall take list of candidates through concerned Principals who
are bonded to serve the State. Simultaneously, the DHS/ DDHS shall take over
the custody of the documents including the Bond agreement, Undated Cheque
and Original Bachelor degree in respect of direct candidates. The field posting
orders of such candidates shall be issued by the DHS/ DDHS as early as possible
on successful completion of PG course by the concerned candidates as per the
NMC norms and submission of joining report to be submitted to the DHS/ DDHS.
The concerned Principals shall relieve the candidates (including GDOs and Direct
candidate) only after successful completion of the course with the direction to
report to the DHS.

In no case, NOC will be granted for second Post Graduation course to any
candidate during the mandatory period of service of the State including field
posting after first Post Graduation except for doing Super Speciality Course.
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6.6

6.7

The following shall constitute a violation of the bond to serve the State as
outlined in Clause 6.1:

6.6.1 Failure to join the DHS/ DDHS within 10 days on successful completion
of PG course as per NMC norms and once the posting orders are issued,
the concerned shall be regulated as per instructions/guidelines/policy of
the Department of Personnel, Government of Himachal Pradesh.

6.6.2 Putting in request for EOL/ Study leave/ NOC during the mandatory
period of service of the State.

In the event of a candidate violating the terms of bond as outlined in Clause
6.6, the following actions shall be initiated by the DHS:

6.7.1 The salary paid to the GDOs (sponsored) and stipend paid to the direct
candidates shall be recovered through due process of law alongwith bond
amount and 18% interest per annum.

6.7.2 The bond amount shall be recovered through due process of law. The
Undated Cheque submitted by the candidate as a part of bond documents
shall be en-cashed.

6.7.3 Initiation of disciplinary proceedings against the GDO candidate.

6.7.4 The original bachelor degree shall not be returned and endorsement shall
be made to the concerned University thereof.

6.7.5 Cancellation of registration from the concerned Medical/ Dental Council.

7. Remuneration during Post Graduation:

7.1

7.1

The GDOs appointed on contract basis and sponsored for pursuing Post
Graduation within the State as per Clause 5.3 shall be paid the emoluments as
fixed by the Government of HP and the same shall also be part of the Bond
agreement also.

The Regular GDOs sponsored for pursuing Post Graduation within the State and
outside the State on sponsored quota seats of Institutes of National Importance
(INT) as per Clause 5.3 shall be treated on duty during the prescribed period of
Post Graduation and he/ she shall be paid the regular pay, allowances including
increments for such prescribed period. In case, the sponsored GDO is not able to
complete the Post Graduation within the prescribed time period, the extra period
spent during Post Graduation beyond the prescribed period may be regularized
against the leave of kind due. If there is no sufficient leave of kind due in his/ her
credit, that period shall be treated as EOL and the payment made to the person for
this period shall be recovered from the candidates.
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10.

7.3

Direct candidates shall be paid stipend as applicable to them.

Remuneration during the mandatory field posting:

8.1

8.2

8.3

The regular GDO shall continue to draw the emoluments and pay admissible to
him/ her with due allowances and increments during the period of mandatory field
posting.

The contractual GDO shall continue to draw the salary as admissible to him as per
terms of the contract.

The Direct candidates shall draw salary at the rate as fixed by the Government
and shall be treated as contractual GDOs for all practical purposes during the
period of mandatory field posting. However, if the direct candidate subsequently
joins as Senior Resident in any of the Medical Colleges after completion of
mandatory period of field posting, he shall draw the stipend as prescribed for a
Senior Resident as notified by the Government from time to time.

Terms for leaving Post Graduation course midway:

9.1

92

9.3

If the GDO’s who have been granted sponsorship for pursuing Post Graduation
within the State or outside the State, leaves the Post Graduation course midway,
he/ she shall be debarred to re-appear in any entrance examination for Post
Graduation for the next five years within and outside the State of Himachal
Pradesh. The period of five years for the purpose of de-barring shall be reckoned
from the date of leaving the course midway.

In addition to this, for those GDO’s who leave Post Graduation course midway,
the period spent in the Medical Colleges during Post Graduation may be
regularized against the leave of kind due. If there is no sufficient leave of kind due
in his credit that period may be treated as EOL and the payment made to the
person for this period shall be recovered from the candidates. In addition to this,
the GDO shall have to pay Rs. 10 Lakhs + interest @ 18% per annum
alongwith salary drawn in event of leaving the course midway as per terms of the
bond. However, such GDOs shall be exempted from payment of Rs. 10 Lakhs for
justified reasons within 90 days of commencement of the said course.

In case of direct candidates who leave the course midway, they shall have to pay
Rs. 10 Lakh + interest @ 18% per annum alongwith stipend drawn to the State
Government as per the terms and conditions of the bond. Information in respect of
such cases shall be sent to the DHS by the concerned Principal along with bond
and other documents.

The terms for second Post Graduation Course:

The GDOs who have been sponsored to pursue Post Graduation within or outside
the State earlier and who are desirous of pursuing a second Post Graduation
Course shall be governed by the following conditions:
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10.1 The GDOs who have completed PG Degree in one specialty shall not be granted
sponsorship/ NOC for pursuing PG Degree in any other specialty. However, such
candidates may pursue their second PG degree course only after the grant of EOL
by the Government as per CCS Leave Rules.

10.2 The GDOs who have completed PG Diploma/ DNB in one specialty may be given
NOC for pursuing PG Degree in the same specialty, only after serving the state
for at least five years (either in field postings or in Government Medical/ Dental
Colleges) after completion of PG Diploma/ DNB.

10.3 The GDOs who have completed PG Diploma/ DNB in one specialty shall not be
granted NOC for pursuing PG Degree/ DNB/ Diploma in any other specialty.
However, such candidates may pursue their second PG degree course only after
the grant of EOL by the Government as per CCS (Leave) Rules.

10.4 Any GDO who is not fulfilling the condition of minimum required service to be
sponsored as Post Graduate Candidate within or out of the State shall have to
resign on their selection against direct/ open seats before joining such courses.
And if he/ she joins Post Graduation without getting NOC from the Government
or without submitting his/ her resignation, in case of contractual GDO his/ her
services shall be deemed terminated and recovery shall be made as per terms of
contract agreement and in case of regular GDO candidate, disciplinary
proceedings shall be initiated besides writing to the concerned Head of Institute
for cancellation of the admission.

11. NOC and Sponsorship for pursuing Super Specialty Courses:
11.1 NOC/ Sponsorship for GDOs:

11.1.1 There shall be no requirement of NOC for appearing in the All India
NEET-Super Specialty or any other Entrance Examination to the Super
specialty courses prescribed except for appearing against the Sponsored
quota seats of the Institutes of National Importance (INI).

11.1.2 Since the State needs the services of Super Specialists to improve the
health care facilities within the State, the State would offer Sponsorship to
candidates who wish to pursue Super Specialty courses, subject to
following conditions:

(a) The GDO seeking Sponsorship should be regular and should have
completed the mandatory service of the State after Post Graduation as
per Clause 6.1 if the candidate had pursued Post Graduation earlier
as a sponsored candidate.

(b) Those candidates who had initially joined as Direct Candidates but
subsequently turned GDO or those who have joined GDOship after
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doing Post Graduation from elsewhere shall be considered for
Sponsorship to Super Speciality courses subject to the conditions that
the GDO should be regular and should have served the State for at
least three years including one year mandatory field posting.

(c) In case of GDOs, who fulfill the conditions as laid down in clause (a)

and (b) above, and have cleared NEET-SS or any such prescribed
examination including unsponsored seats of Institutes of National
Importance (INI) shall apply to the DHS for Sponsorship and shall be
relieved after fulfillment of formalities as prescribed at Clause 11.3.

(d) In case of GDOs, who wish to pursue the Super Specialty courses on

sponsored seats of Institutes of National Importance (INI), the NOC
shall be granted only subject to fulfillment of Clause 11.1.2 (a) and
(b) above, notwithstanding the requirement of lesser/ greater service
in the prospectus of any particular Institutes of National Importance
(IND).

(e) Such candidates who have been granted NOC as prescribed at Clause

11.1.3

11.1.4

11.2.1

(d) above and have been subsequently selected to pursue the Super
Specialty course against sponsored quota of Institute of National
Importance (INI) shall apply to the DHS for relieving and shall be
relieved after fulfillment of formalities as prescribed at Clause 11.3
below.

There shall be no annual capping on the number of sponsored seats for
Super Specialty courses.

Any GDO who is not fulfilling the condition of minimum required service
to be sponsored as Super Specialty Candidate within or out of the State
shall have to resign and complete the obligation of the bond on their
selection against direct/ open seats before joining such courses. And if he/
she joins Super Specialty course without getting NOC/ Sponsorship from
the Government or without submitting his/ her resignation, in case of
contractual GDO his/ her services shall be deemed terminated and
recovery shall be made as per terms of contract agreement and in case of
regular GDO candidate, disciplinary proceedings shall be initiated besides
writing to the concerned Head of Institute for cancellation of the
admission.

11.2 NOC/Sponsorship for Faculty Members of Government Medical
Colleges/Institutions:

The State shall also allow the regular faculty members to pursue Super
Specialty courses for career progression and providing better services to
the patients of the State. However sponsorship shall only be available for
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the sponsored quota seats of Super Specialty courses in Institutes of
National Importance (INI).

11.2.2 The conditions of sponsorship for faculty members shall be the
following:

(a) The faculty member should be regular.

(b) He/ she should have served for a minimum period of three years in
Government Medical College/ institution as Assistant Professor or
above.

(c) He/ she should be occupying a post which is over and above the
NMC requirement for running of Under Graduate/ Post Graduate
courses in the concerned institutions. For instance if as per NMC
requirement two posts of Assistant Professors are required in
Department of Medicine in a particular institutions and the candidates
who is seeking Sponsorship is one amongst the only two Assistant
Professors available, he/ she will not be given the benefit of the
Sponsorship in any case. However, if there are three or more
Assistant Professors working against the sanctioned strength, which
is more than the NMC requirement, Sponsorship may be granted on a
first come first serve basis.

11.2.3 The DME shall be competent to sign the Sponsorship certificate on the
behalf of the Government subject to fulfillment of conditions as outlined
at Clause 11.2.2 above and Clause 11.3 below.

11.2.4 In the event of selection of the applicant who has been issued Sponsorship
certificate, the post which the incumbent was occupying before leaving for
the course shall remain vacant and the incumbent shall join back on the
same post after completion of Super Specialty course. The medical faculty
candidate who has successfully completed the course and joined back the
Medical Education Department shall be entitled for seniority of the
prescribed duration of the course in the same department. However, any
formal designation/ promotion shall happen only once the candidate joins
back. In case, the incumbent wants to join against available entry level
vacancy in the Super Specialty Department, he/ she shall be allowed to
join. However, in no case shall the incumbent be allowed to occupy the
higher post in the Super Specialty Department and his services in that
Department shall be counted from the date of actual joining for the
purpose of seniority/ promotion etc.

11.2.5 In case any candidate of the regular medical faculty wants to appear for/
pursue Super Specialty through NEET-Super specialty examination or the
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unsponsored quota seats of Institutes of National Importance (INI), he/ she
may avail leave of kind due including Study leave. However, in case
sufficient leave is not admissible, the candidate will have to resign from
the post and the post shall be deemed vacant for all purposes. And if
he/she joins Super Specialty course without getting NOC/ sponsorship
from the Government or without submitting his/ her resignation,
disciplinary proceedings shall be initiated besides writing to the concerned
Head of Institute for cancellation of the admission.

11.3 Terms and Conditions of Sponsorship for Super Specialty Courses:

11.3.1 As the Government incurs substantive expenditure on each candidate for

doing Super Specialty course and also pays them full pay during the
course, every GDO (regular) who have been sponsored to pursue Post
Super Specialty within the State in Government Medical/ Dental
Colleges shall have to furnish a bond to serve the State for at least five
years after completion of their respective courses. Similarly, in case of
GDOs/ Medical faculty sponsored for Super Specialty course outside
the State (including sponsored quota seats of Institutes of National
Importance), as the Government pays them full pay alongwith increments
during the course, every GDO (regular)/ Medical faculty who has been
sponsored to pursue Super Specialty outside the State shall have to
furnish a bond to serve the State for at least seven years after
completion of their respective courses. Similarly, as the Government
expends huge resources in the education of direct candidates including
payment of stipend, every direct candidate who pursues Super
Specialty within the State in Government Medical/ Dental Colleges shall
have to furnish a bond to serve the State for at least three years after
completion of their respective courses.

11.3.2 Categories of Super Speciality Students (GDO/ Direct) shall furnish

Bond as per detail below:

(a) The candidates shall furnish a bond in the form of a legal undertaking to

serve the State for prescribed period failing which the candidate shall
have to pay the Rs. 60 Lakhs and in case of clubbed bond period Rs. 90
Lakhs as per Clause 6.1 as the case may be to the State Government.
The candidate shall also furnish an Undated Cheque from a scheduled
bank amounting to Rs. 60 Lakhs and in case of clubbed bond period
Rs. 90 Lakhs as the case may be in the name of DHS (in case of
GDOs) and or Principal concerned (in case of medical faculty/ direct
candidates). The DHS/ Principal concerned shall be at liberty to get the
cheque encashed in event of violation of the bond conditions.

(b) The candidates shall also furnish undertaking as a part of bond that they

shall complete the course prescribed failing which they shall be liable to
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pay Rs. 15 lakhs + 18% interest per annum alongwith salary/
stipend drawn during the said period as the case may be to the
State government for wastage of seat.

(c) The prescribed format of the bond shall be as per Annexure-D.

11.3.3 The general conditions including violation and procedure to be adopted
shall be same as outlined in Clause 6 above, unless otherwise prescribed
in this Clause. For Super Speciality courses, MBBS degree, MD/MS
degree and Undated Cheque (as the case may be) will be deposited in
the office of DHS/DME with the intimation to the concerned
institution.

11.4 For leaving the course midway:

11.4.1 The GDOs, who leave the DM/MCh Super Specialty Course midway either
within the State or outside the State of HP, shall stand debarred to re-
appear as a sponsored candidate for pursuing DM/MCh Super Specialty
course for next five years, for both within the State and outside the State
of Himachal Pradesh. The period of five years for the purpose of de-
barring shall be reckoned from the date of leaving the course midway.

11.4.2 In case, the GDO who has been sponsored and treated as on duty (with full
pay and allowances), leaves the course midway, the period involved shall
be converted into/ debited from leave of kind due standing in his credit on
the date on which he proceeded to join such course. If there is no
sufficient leave of kind due in his credit that period may be treated as EOL
and the payment made to the person for this period shall be recovered
from the candidates. In addition to this, the GDO shall have to pay Rs. 15
Lakhs + 18% interest per annum + salary drawn during the said period
as the case may be in event of leaving the course midway as per terms of
the bond.

11.4.3 In case of direct candidates who leave the course midway, they shall have
to pay Rs. 15 lakh + 18% interest per annum + stipend drawn to the
State Government as per the terms of the bond. Information in respect of
such cases shall be sent to the DME by the concerned Principal along with
bond documents.

12. As per Clause 6.4 of this policy, the Principals while relieving the candidates shall
forward the information on the prescribed Proforma to the DHS, as per Annexure-E.

13. The State Government reserves the right to alter/ amend any provision in the PG
Policy at any time/ from time to time.

By order,

M. SUDHA DEVI,
Secretary (Health).
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ANNEXURE-A

Incentive percentage and mandatory service for GDOs for doing Post Graduation
course through NEET-PG within the State of Himachal Pradesh:

Category Name of | Medical Blocks/ Health | Area wise Prior
District Institutions under the areas | percentage | Mandatory
incentive service
for one before
year of availing
service incentive
Spiti and Primary Health
Lahaul & | Centres Tingrit, Tindi, Darcha,
(@) Spiti g;zglur and Hinsa of Lahaul 10 One year
Tribal/ Kinnaur Pooh‘
A | Remotest Chamba | Pangi '
Areas Sangla and Nichar, CHC
Kinnaur | Bhabanagar & RH Reckong
Peo
() Lahaul Remaining Health Institutions 8 Two years
& Spiti in Lahaul area
Chamba | Bharmour
Area within Dodra-Kawar
-- | Shimla Sub-division of  Chirgaon
Hard/ :
Difficult Medlcal Block . 8 Two years
B Areas Chamba | Kihar and Tissa, Bara
- | & Bhangal and Chhota Bhangal
Kangra | area of block Mahakal
Remaining areas of Block
Shimla Chirgaon and Nerwa and
Difficult Kupvi
Rural -- . Janjehli and entire Chhohar 6 Three Years
Mandi
Areas Valley
. Medical Blocks Shillai &
Sirmaur
C Sangrah
All  other
rural areas
of - |- -- 4 Three Years
Himachal
Pradesh
ANNEXURE-B
Incentive Certificate for NEET-PG Exam
(IN-SERVICE) MEDICAL OFFICER
This is to certify that Dr. ... , son/daughter of
Sh. o ,Date of Birth: ........................a , Date of Joining in department

........................... ; Date of Regularization NEET-PG Roll No.
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The Medical Officer has served in the following Health Institutions:—

1 2 3 4 5 6 7 8
Place of | Block | Type of If rural Period served from date of No. of days Incentive percentage for Remarks
field & area as then incentive (2.2 of Annexure-C) served particular field posting =
posting Distt. per name of to the date of declaration of As per calculation criteria
(full parti- Anneure- | Panchaya NEET-PG result (date and of the PG/SS Policy 2025
culars of A t year )
institu-
i
ion) From To
1
2
3
Total Incentive percentage upto three decimals

Note.—Incentive marks will be calculated only after the date of completion of mandatory service
period as mentioned in (Annexure-A).

SIGNATURE

With Designation & Seal BMO/MS/CMO/Principal
Date: ....oooviiiiiii
Signature of candidate
Date: .....oooiiiiin.
Countersign by DHS
Date: ..........c..o.iil

ANNEXURE-C

PRIOR MANDATORY SERVICE PERIOD BEFORE AVAILING INCENTIVE

This is to certify that Dr. ..., , son/daughter of
She o , Date of Blrth ............................... Date of Jommg in department
......................... , Date ofRegularlzatlon etteteeteeieieieiieienieeeenenneanann NEET-PG Roll

N, e
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The Medical Officer has served in the following Health Institutions:—

Period Prescribed Manda‘tory service
Served Prior pe.rlod fora
Type of Mandatory partwglar .ﬁeld
Place | Block Area No. of | Service _plgstln?é.e.
of & (As per Days | Period (In B soér?/e d ays Remarks
Posting | Distt | Annexure- From | To Served | Days), As
A) Per PG/SS | 1t SETITTENS
Policy prescribed '
2025 mqndatory service
(in year) x 365
1 2 3 4 5 6 7 8 9
Total (Corrected upto three decimals)

Note.—
1. If the total (Column No. 8) is equal to 1 (one) then the mandatory service will be
treated as completed for the purpose to become eligible for incentive.

2. Whether the candidate completed prior mandatory service before availing the incentive
as per the PG/ SS Policy 2025 (Yes/ No): .o.vvvenvnnnnn..

If Yes, then:
2.1 Date of completion of Mandatory service : (DD/MM/YYYY) ..ccovvvinnnnnn...
2.2 Date from which incentive to be calculated : (DD/MM/YYYY) ..ccvvvvinnnnn.n.
SIGNATURE

With Designation & Seal BMO/MS/CMO/Principal

Date: ....coooviiiiiiiint.
Signature of Candidate
Date: ....ooooviiiiinin.
Countersign by DHS
Date: ..........ooiniis
ANNEXURE-D
AGREEMENT BOND
THIS DEED OF BOND IS EXECUTED AT ON THIS
DAY OF BETWEEN CANDIDATE (hereinafter to be referred as first party)
AND GOVERNOR, STATE OF HIMACHAL PRADESH through (hereinafter

to be referred as SECOND PARTY)
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The details of the FIRST PARTY are as under:

NAME:

s/o, d/o, w/o:

RESIDING AT (PERMANENT ADDRESS):

(TEMPORARY ADDRESS):

LAND LINE PHONE NO:

MOBILE NO:

E-mail address:

AADHAR NO.:

WHEREAS, the FIRST PARTY had applied for admission to
course and the FIRST PARTY has been selected in the said course.

WHEREAS, the FIRST PARTY is agreed to complete the duration of the
course and on such failure of not completing the prescribed duration of the
course of years, the FIRST PARTY shall forthwith pay a sum of
Rs.

WHEREAS, the FIRST PARTY is agreed to serve the Government of HP for a period not
less than years after successful completion of the
course and on such failure of not completing the full Bond period of years, the
FIRST PARTY shall forthwith pay a sum of Rs.

WHEREAS, the FIRST PARTY shall be paid the stipend/full pay admissible with entitled
allowances during the duration of the course by the SECOND PARTY and the
FIRST PARTY shall be treated as on duty for all practical purposes.

AND WHEREAS, the FIRST PARTY has agreed to execute the bond with 2
sureties/guarantors (out of which one is guardian of the FIRST PARTY and the Second guarantor
is an Income Tax assessee) to stand guarantee for the above said amount of
Rs.

NOW THE DEED OF INDEMNITY BOND WITNESSESS AS FOLLOWS:

1. The FIRST PARTY appreciates that the stipend/full pay alongwith allowances payable
to the first party belongs to the public exchequer and that the first party is morally and
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ethically bound to serve the poor and needy people of the State after the completion of
the course for which the First Party has been sponsored. The first party agrees that in
the event of non-completion of full bond period, the first party shall be liable to be
sued in the competent Court of Law for recovery of full Bond money alongwith penal
interest.

The first party has agreed to complete the prescribed duration of the course of

years. The FIRST PARTY also agrees that in the event of default the
first party shall pay forthwith a sum of Rs. along with interest @ 18%
per annum and the salary/ stipend drawn to the SECOND PARTY.

The first party has agreed to serve the State of Himachal Pradesh for a period of
2/4/5/7 years including one year field posting after the successful completion of said
course. The FIRST PARTY also agrees that in the event of default the first party shall
pay forthwith a sum of Rs. along with interest @ 18% per annum and
the salary/stipend drawn to the SECOND PARTY. The First Party agrees to submit
an undated cheque of the said amount at the time of signing of this bond.

(a) The first party has agreed to serve the State of Himachal Pradesh for a period of
2/4/5/7 years including one year field posting after the successful completion of
said course. The FIRST PARTY also agrees that in the event of default the first
party shall pay forthwith a sum of Rs. along with interest @ 18%
per annum and the salary/stipend drawn to the SECOND PARTY. The First Party
agrees to submit an undated cheque of the said amount at the time of signing of
this bond.

OR

The first party has agreed to serve the State of Himachal Pradesh for a clubbed
Bond period of ..ccceiiniininnnn. years ( on account of balance Bond period
of PG course + mandatory period of Bond in respect of Super speciality) after
the successful completion of said course. The FIRST PARTY also agrees that in
the event of default the first party shall pay forthwith a sum of Rs.
along with interest @ 18% per annum and the salary/stipend drawn to the
SECOND PARTY. The First Party agrees to submit an undated cheque of the said
amount at the time of signing of this bond.

For the aforesaid amount of Rs. , the first party has brought two
sureties/guarantors and it has agreed that the same shall stand alive till successful
completion of the BOND period. OR in the event of such default till payment of
Rs. to the SECOND PARTY.

The first party agrees that till the successful completion of the period of 2/4/5/ /7 years
including one year field posting service with the Government of Himachal Pradesh
or till the payment of Rs. including fulfillment of any other
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obligation as may be prescribed by this bond, the certificates relating to Bachelor
Degree MBBS degree for PG course and MD/MS degree ( for Super Specialty
course) and registration certificate of concerned medical council of the first party
shall be in the custody of the SECOND PARTY i.e. Director of Health Services H.P.
and the first party shall not make any attempt to obtain duplicate degree from the
issuing University/Institute, and if it makes any application to such effect, it would

amount to fraud with the second party.

7.  The first party agrees to abide by the PG policy notified by the SECOND PARTY in
letter and spirit and the provisions mentioned therein shall be applicable to the FIRST
PARTY in toto.

AND to ensure the discharge of obligations by the FIRST PARTY as prescribed by this
bond, 1. (guardian of the FIRST
PARTY), and 2. (an income tax
assessee), have agreed to act as sureties/guarantors and execute the bond as per conditions
prescribed herein. The sureties/guarantors aforesaid making such payment, the above
written bond shall be void and be of no effect, otherwise it shall remain in force and virtue.

PROVIDED always that the liability of the sureties/guarantors hereunder shall not be
impaired or discharged by reasonable time being granted or by any forbearance, act or
omission of the Government or any person authorized by them (Whether with or without the
consent knowledge of the sureties) nor shall it be necessary for the Government to sue the
First Party before suing the sureties or any of them for amount due hereunder.

ACCEPTED:
For and on behalf of any of the order and direction of the Government of
Himachal Pradesh.
Signed and Dated at on this the day of

Signed and delivered by the FIRST PARTY

Signature of the Candidate

Surety/Guarantor-1:

Signature

Name:

Address:

PAN No.
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Aadhar No.

Surety/Guarantor-2

Signature

Name:

Address:

PAN No.

Aadhar No.

Date :
Place :

Principal Medical/ Dental College or DHS

Witnesses:

Signature

First Party:
1.

Second Party:

1.
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2.
PROFORMA:
1. Name of the Candidate:
2. Name of the Institution and place where he has worked last:
3. Designation:
4. Name of the PG Course:
5. Duration of the Course:
6. Date of joining the Course:
7. Whether Service / Non service candidate:
8. If service candidate, date of joining in-service:
9. Total service prior to joining the course:
10. Permanent address:

DECLARATION

I hereby declare that the above particulars are true to the best of my knowledge and I have
executed the prescribed bond. If the particulars furnished above are incorrect, I will remit back the
stipend amount paid to me with full interest thereon as specified by the Government from to time.
Further I declare that I will not claim my original certificates till I fulfill my bond conditions as I
have executed.

Date :

Place:
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ANNEXURE-E
Sr. | Specialty | Name of | Sex | Father’s Permanent Bond Updated | Applicable | Date Date of
No. Candidate Name Address furnished | Cheque Bond of Relieving
as per No. & period Joining

PG/ SS Bank
Policy Name
2025

CHANGE OF NAME

I, Chander Kala w/o Sh. Mohar Singh Chauhan, r/o Geeta Bhawan, Upper Housing Board
Colony, Sanjauli, Tehsil & District Shimla (H.P.)-171006 declare that I have changed my name
from Chaunki (Previous Name) to Chander Kala (New Name). All concerned please may note.

CHANDER KALA

w/o Sh. Mohar Singh Chauhan,

r/o Geeta Bhawan, Upper Housing Board Colony,
Sanjauli, Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Sita Kumari d/o Late Sh. Chambal Singh and w/o Jabar Singh, r/o Village Kavokhi
Khangog, P.O. & Sub-Tehsil Narag, District Sirmaur (H.P.) declare that my correct name is Sita
Kumari in my Aadhar Card No. 2464 4978 9726, my name has been wrongly recorded as Kumari
Sita. Above both names are of one & same person. All concerned please note.

SITA KUMARI

d/o Late Sh. Chambal Singh and w/o Jabar Singh,
r/o Village Kavokhi Khangog,

P.O. & Sub-Tehsil Narag, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Rajender Kumar s/o Sh. Kasiya, r/o Khaneweri (126), Jais Shimla, Theog, Shimla (H.P.)-
171201 declare that I have changed my name from Raju (Old Name) to Rajender Kumar (New
Name). All concerned please may note.

RAJENDER KUMAR
s/o Sh. Kasiya,
r/o Khaneweri (126), Jais Shimla, Theog, Shimla (H.P.).

CHANGE OF NAME

I, Sunil Kumar s/o Sh. Prabhu Ram, VPO Garsa, Tehsil Bhuntar, District Kullu (H.P.)
declare that in the Aadhar Card of my daughter her name is registered as Baby one of Kiran, which
is wrong. Her correct name is Mishita Chauhan.

SUNIL KUMAR
s/o Sh. Prabhu Ram,
VPO Garsa, Tehsil Bhuntar, District Kullu (H.P.).

CORRECTION OF NAME

I, Mandeep Kaur w/o Sh. Sunil Kumar, r/o Village Dakari, P.O. & Tehsil Ghumarwin,
District Bilaspur (H.P.) declare that my name in school certificate, Voter Card & Bonafied
certificate is Mandeep Kaur which is correct. But my name is wrongly entered as Manpreet Kaur in
Aadhar Card. My correct name is Mandeep Kaur. All concerned please note.

MANDEEP KAUR

w/o Sh. Sunil Kumar,

r/o Village Dakari,

P.O. & Tehsil Ghumarwin, District Bilaspur (H.P.).

CORRECTION OF NAME

I, Kushlan Devi w/o Sh. Julfi Ram, r/o V.P.O. Biara, Punchrukhi, Tehsil Palampur, District
Kangra (H.P.)-176103 my name has been wrongly mentioned as Kushla Devi in some documents.
My correct name is Kushlan Devi. Both names refers to the same person.

KUSHLAN DEVI

w/o Sh. Julfi Ram,

r/o V.P.O. Biara, Punchrukhi,

Tehsil Palampur, District Kangra (H.P.).
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CORRECTION OF NAME

This is to inform that Mrs. Brikma Devi w/o Sh. Sahib Ram, r/o V.P.O. Ladoh, Punchrukhi,
Tehsil Palampur, District Kangra (H.P.)-176103 has been wrongly mentioned as Vikrama Devi in
some documents. Her correct name is Brikma Devi. Both names refers to the same person.

BRIKMA DEVI

w/o Sh. Sahib Ram,

r/o V.P.O. Ladoh, Punchrukhi,

Tehsil Palampur, District Kangra (H.P.).

CORRECTION OF NAME

I, Sonia w/o Sh. Suresh Singh Rana, Village Garh, P.O. Pragpur, Tehsil Pragpur, District
Kangra (H.P.) declare that in my son Chetanya Rana's birth certificate mine & my husband's name
were wrongly recorded as Sonia Rana & Suresh Rana whereas our correct names are Sonia &
Suresh Singh Rana as per Aadhar Cards. It may be corrected in birth certificate, Panchayat record
& PM Shri Kendriya Vidyalaya Naleti records.

SONIA

w/o Sh. Suresh Singh Rana,

Village Garh, P.O. Pragpur,

Tehsil Pragpur, District Kangra (H.P.).

CORRECTION OF NAME

I, Sunder Lata w/o Sh. Surender Kumar, Village Bishlai, P.O. Tunan, Tehsil Nirmand, Distt.
Kullu (H.P.) declare that my name has wrongly entered as Snder Lata in my Aadhar Card it should
be rectified and entered as Sunder Lata.

SUNDER LATA

w/o Sh. Surender Kumar,

Village Bishlai, P.O. Tunan,

Tehsil Nirmand, Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Skrim s/o Chaitaru, P.O. Bijani, Tehsil Sadar, District Mandi (H.P.) declare that in my
Aadhar No. 5304 5178 2471 my name is wrongly entered as Naskrim. Correct name is Skrim.

SKRIM

s/o Chaitaru,

P.O. Bijani,

Tehsil Sadar, District Mandi (H.P.).
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CORRECTION OF NAME

I, Ajay Kumar s/o Prakash Chand, r/o V.P.O. Kulharkar, Ward No. 7, Bindraban, Tehsil
Palampur, Distt. Kangra (H.P.)-176 061 declare that my daughter's correct name is Rittika Jaryal.
However in some of her records, her name has been wrongly written as Ritika Jaryal. The names
Rittika Jaryal and Ritika Jaryal refer to one and the same girl. Henceforth, she shall be known by
her correct name Rittika Jaryal for all official and legal purposes.

AJAY KUMAR

s/o Prakash Chand,

r/o V.P.O. Kulharkar,

Ward No. 7, Bindraban,

Tehsil Palampur, Distt. Kangra (H.P.)-176 061.

CHANGE OF NAME

I, Mrs. Pawna Devi w/o Late Sh. Preetam Chand, r/o Ward No. 4, Village Ambari, P.O.
Malan, Tehsil Nagrota Bagwan, District Kangra (H.P.)-176 047 declare that my correct name is
Pawna Devi. In previous documents my name has been incorrectly mentioned as Pawana Devi.
Henceforth, I shall be known as Pawna Devi for all official, legal and personal purposes.

PAWNA DEVI

w/o Late Sh. Preetam Chand,

r/o Ward No. 4, Village Ambari, P.O. Malan,

Tehsil Nagrota Bagwan, District Kangra (H.P.)-176 047.

CORRECTION OF NAME

I, Sani w/o Sh. Udho Ram, r/o Ward No. 1,V.P.O. Lohna Bandla, Tehsil Palampur, District
Kangra (H.P.)-176 061 do hereby declare that my correct name is Sani. However in some of my
records my name has been wrongly mentioned as Sahni Devi. Sani and Sahni Devi refer to one and
the same lady. Henceforth, I shall be known by my correct name Sani for all official and legal

purposes.

SANI

w/o Sh. Udho Ram,

r/o Ward No. 1,V.P.O. Lohna Bandla,

Tehsil Palampur, District Kangra (H.P.)-176 061.
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CORRECTION OF NAME

I, Mrs. Pawna Devi w/o Late Sh. Preetam Chand, r/o Ward No. 4, Village Ambari, P.O.
Malan, Tehsil Nagrota Bagwan, District Kangra (H.P.)-176 047 hereby declare that the correct
name of my Husband is Preetam Chand. In some documents his name has been incorrectly
mentioned as Pritam Chand which is wrong. Henceforth, he shall be known as Preetam Chand for
all official, legal and personal purposes.

PAWNA DEVI

w/o Late Sh. Preetam Chand,

r/o Ward No. 4, Village Ambari, P.O. Malan,

Tehsil Nagrota Bagwan, District Kangra (H.P.)-176 047.

CORRECTION OF NAME

I, Dalip Singh Chauhan s/o Sh. Relu Ram, Village Ramdara, Tehsil Nerwa, Distt. Shimla
(H.P.) declare that my son's real name is Akshat Chauhan, but his name is wrongly registered as
Akshit Chauhan in his Aadhar Card which should be corrected and made Akshat Chauhan.

DALIP SINGH CHAUHAN

s/o Sh. Relu Ram,

Village Ramdara,

Tehsil Nerwa, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Priyanka w/o Sh. Mukesh Kumar, r/o V.P.O. Ghar Jarot, Tehsil Nagrota Surian, District
Kangra (H.P.) declare that my name in my Aadhar Card is wrongly entered as Monika, whereas my
correct name is Priyanka. Concerned note.

PRIYANKA

w/o Sh. Mukesh Kumar,

r/o V.P.O. Ghar Jarot,

Tehsil Nagrota Surian, District Kangra (H.P.).

CORRECTION OF NAME

I, Bharti Nandan w/o Sh. Vasu Dev Nandan, r/o Village & P.O. Barara, Tehsil Bamson at
Tauni Devi, Distt. Hamirpur (H.P.) declare that in my Aadhar Card having number 7797 2783 0206
my name is wrongly entered as Bharti Kapoor, whereas my correct name is Bharti Nandan. I shall
be known as Bharti Nandan for all purposes in future. Please note.

BHARTI NANDAN

w/o Sh. Vasu Dev Nandan,

r/o Village & P.O. Barara,

Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Madhu Thakur d/o Sh. Niranjan Singh Rohal, r/o Rohal Villa, Sector-1, New Shimla
(H.P.) do solemnly affirm and declare that in my Pan Card bearing No. AHPPT9332C, my father's
name has been wrongly entered as Narender Rohal. The correct name of my father is Niranjan
Singh Rohal. All concerned are requested to take note of this correction.

MADHU THAKUR

d/o Sh. Niranjan Singh Rohal,
r/0 Rohal Villa, Sector-1,
New Shimla (H.P.).

CORRECTION OF NAME

I, Hira Devi w/o Javind Lal, Village Bhargaon, P.O. Bhutti, Sub-Tehsil Kotgarh, District
Shimla (H.P.) declare that my name is Hiradu Devi on my Aadhar Card, while it is Hira Devi in the
Panchayat records. Please correct my name to Hira Devi.

HIRA DEVI

w/o Javind Lal,

Village Bhargaon, P.O. Bhutti,

Sub-Tehsil Kotgarh, District Shimla (H.P.).

CHANGE OF NAME

I, Fateh Singh s/o Kalyan Singh, r/o Village & P.O. Dugana, Tehsil Kamrau, District
Sirmaur (H.P.) declare that I have changed the name of my son from Samarth Pundir to Sidharth
Pundir. in his Aadhar Card No. 2744 8197 0183. All concerned please may note.

FATEH SINGH

s/o Kalyan Singh,

r/o Village & P.O. Dugana,

Tehsil Kamrau, District Sirmaur (H.P.).

CHANGE OF NAME

I, Parveen Kumar Sharma s/o Sh. Chiranjiv Lal Sharma, r/o Ward No. 4, Chander Lok
Colony, H. No. 70, Shiv Priya Sadan, Una (T), District Una (H.P.)-174 303 do hereby declare that
my name has been wrongly entered as Parveen KR and Parveen Kumar in the certificate of my son
Bhuvnesh Sharma. My correct name is Parveen Kumar Sharma. That Parveen Kumar, Parveen KR
and Parveen Kumar Sharma refer to one and the same person. All concerned note.

PARVEEN KUMAR SHARMA

s/o Sh. Chiranjiv Lal Sharma,

r/o Ward No. 4, Chander Lok Colony,
H. No. 70, Shiv Priya Sadan,

Una (1), District Una (H.P.)-174 303.
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CHANGE OF NAME

I, Deepak s/o Sh. Ashok Kumar, r/o Village Chhand, P.O. Khargat, Tehsil Sihunta, District
Chamba (H.P.) declare that I have changed my name from Chhanga Ram to Deepak for all
purposes in future. All concerned please note.

DEEPAK

s/o Sh. Ashok Kumar,

r/o Village Chhand, P.O. Khargat,
Tehsil Sihunta, District Chamba (H.P.).

CORRECTION OF NAME

I, Bhavya Kirti Tegta s/o Ranveer Singh Tegta, V.P.O. Karasa, Tehsil Rohru, District
Shimla (H.P.) declare that my father's name wrongly mentioned as Ranveer Tegta in my
educational records therefore it should be changed to Ranveer Singh Tegta in my all educational
records. All concerned note please.

BHAVYA KIRTI TEGTA

s/o0 Ranveer Singh Tegta,

V.P.O. Karasa,

Tehsil Rohru, District Shimla (H.P.).

CHANGE OF NAME

I, Ravinder Kumar s/o Sh. Kiker Singh, r/o V.P.O. Bela, Tehsil Nadaun, District Hamirpur
(H.P.) declare that I have changed my minor daughter's name from Aadheti to Aditi for all purposes
in future. Please note.

RAVINDER KUMAR

s/o Sh. Kiker Singh,

r/o V.P.O. Bela,

Tehsil Nadaun, District Hamirpur (H.P.).

CORRECTION OF NAME

I, Ambri Devi aged 53 years w/o Sh. Desh Raj, r/o V.P.O. Rajal, Tehsil & District Kangra
(H.P.) do hereby declare that my correct name as per my certificates and ID Proofs is Anju Kumari.
That my name has been recorded as Ambri Devi in the Army records and certificates of my son
Ankush Kumar Army No. 13778148X Rank NK Ankush Kumar. That I want to change and correct
my name from Ambri Devi to Anju Kumari. That Ambri Devi and Anju Kumari is one and same
person. Hence this Affidavit IN-HP59794291615793X dated 13-10-2025.

AMBRI DEVI

w/o Sh. Desh Raj,

r/o V.P.O. Rajal,

Tehsil & District Kangra (H.P.).
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CHANGE OF NAME

I, Sanjana Saini w/o Sh. Ashwani Saini, r/o 1/11 Saini Bhawan, Near Petrol Pump Nahan,
District Sirmaur (H.P.) have changed my name from Satnam Kaur (Old Name) to Sanjana Saini
(New Name). All concerned please may note.

SANJANA SAINI

w/o Sh. Ashwani Saini,
r/o 1/11 Saini Bhawan,
Near Petrol Pump Nahan,
District Sirmaur (H.P.).

CHANGE OF NAME

I, Vinod Chandla aged 52 years s/o Late Sh. Balbir Singh Chandla, r/o Second Floor, Amrik
Singh Building Khalini, Shimla (H.P.) declare that I am father of Shreya Chandla who is student of
Class 10th of Convent of Jesus & Marry Shimla. That we have changed the name of our Daughter
from Shreya Chandla to Isha Chandla. That now I want to change the name of my daughter in her
school record.

VINOD CHANDLA

s/0 Late Sh. Balbir Singh Chandla,

r/o Second Floor, Amrik Singh Building,
Khalini, Shimla (H.P.).

CHANGE OF NAME

I, Bimla Devi w/o Sh. Baldev Raj, r/o Village Himmer, P.O. Kotlu Brahmna, Tehsil
Ghumarwin, Distt. Bilaspur (H.P.) declare that in my Aadhar Card No. 6462 6636 3644 my name is
wrongly entered as Champa Devi. Now I have changed my name from Champa Devi (Previous
Name) to Bimla Devi (New Name). All concerned please may note.

BIMLA DEVI

w/o Sh. Baldev Raj,

r/o Village Himmer, P.O. Kotlu Brahmna,
Tehsil Ghumarwin, Distt. Bilaspur (H.P.).
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